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REPORT OF COMMITTEE IN COMPLIANCE WITH ORDER DATED 

30/09/2022 OF HON’BLE NGT IN THE MATTER –OA NO. 81 OF 2022 

(WZ) RELATED TO THE ALLEGED DAMAGE TO AGRICULTURE 

PRODUCE AND LAND DUE TO POLLUTION CAUSED BY M/S 

DUNUNG INDUSTRIES PVT. LTD VADGAON, DIST KOLHAPUR 

 

1.0 BACKGROUND- 

Original Application No. 81/2022 (WZ) filed by Shri Shantinath Devappa Hukkeri before  

Hon’ble  National Green Tribunal (NGT)  Western Zonal Bench, Pune wherein it is  alleged 

that damage to agriculture produce and land occurred due to air pollution caused by by M/s 

Dunung Industries Pvt. Ltd. i.e. Respondent No. 1, established on adjacent plot to his agriculture 

land.  
 

It is further alleged that the said industry is running without paying any heed to the consent 

conditions nor has it taken any precaution regarding air pollution. They have not established 

any treatment plant for the treatment of effluent and the same is being discharged in the land of 

the petitioner. Due to heavy deposit of dust, fumes and other iron particles, the Petitioner had 

to cut down 35 trees of NMK golden custard apple, curry leave plants and many other plants. A 

complaint was made to the Maharashtra Pollution Control Board (MPCB) whose officials made 

a visit of the said industry and imposed Bank Guarantee of Rs. 5.0 lakhs towards non-

compliances of consent conditions. Thereafter, the Board had not taken any further steps in this 

regard.  
 

The prayer is made out by the Applicant for closure of the industrial unit of M/s Dunung 

Industries Pvt. Ltd. and pass an order of compensation to the tune of Rs. 25,00,000 /- (Rupees 

Twenty Lakhs Only) with an interest @18% and also an order for restitution of the 

environmental damage be passed.  
 

The Hon’ble NGT passed an order on 30/09/2022 and constituted committee comprising of – 

1. One Representative from the Central Pollution Control Board (CPCB); 

2. One Representative of the Maharashtra Pollution Control Board (MPCB) and 

3. One Member from the District Agricultural Officer. 
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The aforesaid committee was directed to visit the site of industry and submit the report 

accordingly in the light of the averments made in the application within a period of two months. 

The Maharashtra Pollution Control Board (MPCB) was the nodal agency for coordination and 

logistic support. The copy of the aforesaid order is provided at Annexure - 1. 
 

2.0 THE COMMITTEE: 

As per aforesaid order dated 30/09/2022, MPCB constituted a committee vide its office order 

dated 17/11/2022. A copy of the office order is annexed as Annexure – 2. 

In compliance with the order of the Hon’ble NGT, committee comprising of following members 

visited the site (agriculture lands and industry) on 30/11/2022 and 01/12/2022– 
 

I. Shri Pratik Bharne, Scientist ‘E’, CPCB, RD, Pune- Representative of CPCB 

II. Shri Jaganath S. Salunkhe, Regional Officer, MPCB, Kolhapur- Representative of 

MPCB 

III. Shri Abhijit Gadade, Taluka Agriculture Officer,  Representative of District Agriculture 

Officer, Kolhapur  
 

The officials of Regional Office, MPCB Kolhapur, CPCB, RD, Pune and District Agriculture 

Office, Kolhapur were accompanied with Committee members during the visits and 

sampling/monitoring.  

 

2.1 SITE VISIT & MONITORING  

(AGRICULTURE LANDS AND INDUSTRY)- 
 

● The committee carried out visit to agriculture land of the Applicant and nearby agriculture 

farms/lands surrounding the industry on 30/11/2022 and 01/12/2022. Applicant- Shri 

Shantinath Devappa Hukkeri along with his two sons were present during the visit. 

● Committee requested team of Taluka Agriculture Office, Hatakangale Dist Kolhapur for 

soil sampling from Applicant’s Agriculture land and other agriculture lands surrounding 

the industry for reference as per the direction of the committee. The soil samples were 

analyzed at District Soil Survey and Soil Testing Laboratory, Kolhapur.   
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● The committee carried out visit to the Industry- M/s Dunung Industries Pvt. Ltd. on 

30/11/2022 and 01/12/2022.  

● The committee requested MPCB officials to carry out the sampling of STP, ETP and 

Source emission at different stacks, Ambient Air Quality Monitoring (AAQM) as per the 

directions of the Committee. The samples were analyzed at Regional Laboratory, MPCB, 

Chiplun. 

● The photographs taken during the visits are provided at Annexure-3.  
 

 

3.0 SITE VISIT- INDUSTRY & MONITORING  
 
 

[[ 

 

 

 

3.1 ABOUT INDUSTRY - M/S DUNUNG INDUSTRIES PVT. LTD. 
 

The industry is located at R. S. No. 15A, 386/1, 387/1,2 and 388/1,2 Vadgaon, Taluka- 

Hatkangale, Dist Kolhapur, Maharashtra. The industry is engaged in manufacturing of SG & 

Cast Iron (CI) castings (foundry industry).  The location of the industry comes in the jurisdiction 

of Vadgaon Municipal Council. It is informed that the industry is located in zone which is 

declared as industrial zone by the Regional Town Planning and Development Authority. 

Industry has obtained Industrial NA Order dated 09/03/2015 from District Collector, Kolhapur 

bearing Karyasan-3/BinshetiSR/08/15.  

 
 

 

The land of the petitioner/Complainant bearing Gat no. 391/2 is situated exactly adjoining the 

land of the industry in the east side and the same is also situated in the industrial zone declared 

by the Regional Town Planning and Development Authority. Copy of Zone Certificate is 

annexed herewith as an Annexure - 4.  
 

 
 

The location of the industry and surrounding area including agriculture land of the Applicant 

on east side of the industry is shown in Imagae-01.  
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Image-01  Location of the industry, surrounding area including agriculture land of the Applicant 

on east side of the industry and Ambient Air Quality Monitoring (AAQM) Locations  
 

3.1.1 PROCESS - 

The industry is engaged in manufacturing of SG & Cast Iron (CI) castings. The process flow 

chart of the industry is given as Image-02 as below- 

 

Image-02 Schematic flow chart showing manufacturing process 
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3.1.2 CONSENT STATUS- 

Industry has obtained its first Consent to Establish (CTE) vide No-Format 

1.0BO/JD(APC)/EICNo.KP/15791-14/E/CC-5029 dated 30/04/2014 with quantity- 2000 

MT/Month, followed by 1st Consent to Operate (CTO) on 31/03/2015 which was valid up to 

31/05/2018. Industry has applied for Consent to Establish (CTE) for expansion for additional 

activity with increase in capital investment and for installation of additional induction furnaces 

(2 Nos.), paint booths (2 Nos.), thumb blast machines (2 Nos.), shot blasting machine (1 No.), 

Robotic Fettling (Maus – 4 Nos.) and core shooter machine having total additional capital 

investment of 4.93 Crores. The CTE for expansion is granted to industry on 25/06/2019 vide 

consent no. BO/JD(APC)/TB-3/UAN No. 47061/E/CC-1906001294. Industry further 

amalgamated and thereby renewed CTO with quantity of 2000 MT/Month on 11/04/2017 vide 

no. BO/JD(APC)/EIC No.KP-18262-16/O/CC-1704000444 which was valid up to 30/11/2021 

which was subsequently renewed and now valid up to 30/11/2024.  The Copy of the CTE for 

expansion and copy of valid consent are annexed at Annexure- 5 & 6 respectively. 

  

3.1.3 ENVIRONMENTAL MANAGEMENT SYSTEM 
 

3.1.3.1 WATER AND EFFLUENT MANAGEMENT  
 

A. Source of Water & Its Consumption 

The industry is using borewell water for its industrial and domestic use/ process from the 

well established in the farm of Shri Jaysing R. Patil. NOC from Central Ground Water 

Authority (CGWA) for ground water abstraction vide NOC no. 

CGWA/NOC/IND/ORIG/2022/15099 is obtained for the same. .The NOC is valid from 

25/03/2022 to 24/03/2025. Copy of CGWA NOC is annexed herewith as an Annexure- 

7. Industry makes payment to the owner- Shri Jayant Patil and payment receipts (last six 

months) for the same are attached herewith as an Annexure- 8. 
 

As per CTO, total water consumption is 45 CMD (industrial- 29.05 CMD i.e. cooling -

16.10 CMD & process-13.05 CMD) and domestic & gardening- 15.85 CMD) whereas as 

per the information provided by industry, the daily water consumption is average 44.00 

CMD for industrial (cooling & process) and domestic & gardening purposes.  
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B. Industrial Trade Effluent & Effluent Treatment Plant (ETP)-  
Effluent generation is about 2.25 CMD. As per consent condition given in CTO- Schedule-

I, 1. C, treated effluent shall be recycled to the maximum extent for secondary purpose 

and remaining is discharge on land for gardening within premises after conforming 

standards. In no case, effluent shall find its way for gardening/outside factory premises.   
 

The industry has provided ETP of 5 CMD capacity which is a batch type. The average 

effluent generation is 2.25 CMD. ETP consists of a collection tank, dosing of lime and 

alum, settling tank, sand filtration unit and sludge collection beds.  The treated effluent is 

further reused for a paint booth for the water curtain. 
 

C. Domestic Effluent (Sewage) & Sewage Treatment Plant (STP)- 

As per CTO, domestic effluent (Sewage) generation is 11.10 CMD which is to be recycled 

100% as per condition given in CTO. As per information provided by industry, average 

daily 12 M3/D water is consumed for domestic purpose for washrooms and toilets. All 

domestic effluent is treated in STP of capacity-15 CMD which consist of Collection Tank, 

Aeration Tank (diffused aeration), Clarifier, Activated Carbon Filter & Pressure Sand 

Filter. The treated domestic effluent (Sewage) is further used for gardening on land and 

bio sludge generated is used as compost for gardening as manure. 

 

3.1.3.2 AIR POLLUTION CONTROL SYSTEM (APCS) 
 

As per CTO, details of the Air Pollution Control System provided by the industry are as follows 

– 

Table-01 Details of the Air Pollution Control System  

Stack 
No. 

Source/Unit Type of Fuel APCS  
Stack Height 

(in mtr) 

1 
Induction Furnace 

(3nos.) 
Electricity 

Fume Extraction 
System (FES) & 

Cassette type dust 
collector 

18 

2 Paint Booth (2Nos.) Electricity Water Curtain 18 

3 
Tumb Blast Machine 

(1No.) 
Electricity Bag Filter 18 
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4 
Tumb Blast Machine 

(2No.) 
Electricity Bag Filter 18 

5 Sand Plant Electricity Dust Collector 28 

6 DG Set (200KVA) Diesel 30 Kg/Hr Acoustic Enclosure 4 

7 
Shot Blasting 

Machine 
Electricity Dust Collector 18 

8 Cooling Drum Electricity Dust Collector 18 

9 
Core Shooter Cold 

Box Machinne 
(3Nos.) 

Electricity Scrubber 18 

10 Core Oven Electricity FES & Wet Scrubber 18 

11 
Fettling Bench 

Grinder 
Electricity Cyclone 11 

12 Swing Grinder Electricity Cyclone 11 

 

3.1.3.3 NON-HAZARDOUS & HAZARDOUS WASTE MANAGEMENT- 

 

A. Non-Hazardous Waste: 

Non -Hazardous Waste i.e. Burnt Sand, Cyclone Dust & Fine Dust, generated during the 

different operation, is sent to Shiroli Manufacturer’s Association Kolhapur (SMAK) for 

disposal on its registered dumping site. A Copy of membership certificate of M/s Dunung 

Industries Pvt. Ltd is annexed herewith as an Annexure- 9. 

 

B. Hazardous Wastes- 

The category of Hazardous waste, its generation quantity as per Authorisation and quantity of 

waste disposed in last one year to the CHWTSDF- M/s. Maharashtra Enviro Power Ltd. 

(MEPL), Ranjangaon, Pune, is given in Table-02. Used oil to sold to recycler- M/s Vipro 

Industries, D-2/2, MIDC Gokul Shirgaon, Tal- Karvir, Dist Kolhapur  
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Table-02: Details of Hazardous Waste, Quantity and Disposal 
 

Sr. 
No. 

Hazardous 
Waste 

Quantity as per 
Authorization  

Disposal Dates 
09.10.2022 28.06.2022 17.01.2022 04.12.2021 

1 
Paint Sludge  
(in Kg) 

0.250 MT/M 828 1172 - 1919 

2 
ETP Sludge  
(in Kg) 

0.050 MT/M 50 16 56 56 

3 

Waste residue 
(Used 
Handgloves, Oil-
soaked Cotton) 
(in Kg) 

100 KG/M 60 31 - 144 

4 
Empty Tins  
(in Nos.) 

200 Nos./M 40 84 - 127 

5 
Used or spent Oil 
(in Ltr.) 

50 Ltr/M 20/24.12.2021 - - 20 

[ 

The copies of manifests of hazardous waste are provided at Annexure- 10. 
 

3.2 INDUSTRIAL MONITORING  

Monitoring carried out carried out at ETP, STP, various Stacks for Source emissions and 

ambient air quality monitoring (AAQM) during 30.11.2022 & 01.12.2022 with the help of 

MPCB Regional Office, Kolhapur. The samples are analyzed at Regional Laboratory, MPCB, 

Chiplun. Analysis results of the sampling are provided in Table-03 (ETP), Table-04 (STP), 

Table-05 ( Source Emission-Stacks) & Table-06 (AAQM) as below- 
 

Table-03 Analysis Results of sampling at ETP   
 

Sr. No. Parameters 
Prescribed Discharge 

Standards  
ETP  

   Inlet Outlet 
1 pH 6.0 to 8.5 8.7 8.3 

2 BOD 30 
1200 1600 

3 COD 250  5128 4008 

4 Suspended Solid 100 
68 140 

5  Oil & Grease 10  10.8 12.6 

6 
Total Dissolved 

Solids 
2100  

2592 3032 

7 Iron (as Fe) 3.0 0.84 0.94 
8 Copper (as Cu) 3.0 BDL BDL 

  

Note- The concentration is expresses in mg/l except pH.  Sampling carried out on 30.11.2022. 

Mode of sampling- grab 
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Table-04 Analysis Results of sampling at STP   

Sr. No. Parameters 
Prescribed 
Discharge 
Standards  

STP 

    Inlet Outlet 

1 pH -- 7.3 7.1 
2 BOD 30 140.0 6.0 
3 Suspended Solid 50  -- 19 

 

Note-  The concentration is expressed in mg/l except pH.  Sampling carried out on 01.12.2022. 

Mode of sampling- grab 
 

Table-05 Analysis Results of Source Emission Monitoring (Stacks)     

Sr. No.   Stack attached to  

 
Paramet

ers 

Prescribed 

Standards*  

Sand 

plant 

furnace 

Thumb 

blast 

machin

e 

Cooling 

drum 

Thum

b blast 

Inductio

n furnace 

1 TPM 150 mg/m3 26 21  14 21 27 

   

Table 06 Analysis Results of Ambient Air Quality Monitoring (AAQM)  

 

Sr. 

No. 

Parame

ters 

NAAQ 

Standards 

Location Details 

On east direction of 

industry after Applicant’s  

Agriculture land  

Near garden in Industry 

premise, in North-west 

direction of plant/shed  

AAQM-1 AAQM-2 

30.11.2022- 

01.12.2022 

01.12.2022- 

02.12.2022 

30.11.2022- 

01.12.2022 

01.12.2022- 

02.12.2022 

1 SO2 80  9 9 8.9 6.16 

2 NOx 80  12.6 41 11.5 15 

3  PM 10 100  197 87 228 188 
 

● The concentration is expressed in μg/m3 

● The monitoring period – 30.11.2022 to 01.12.2022 (24 Hrs) & 01.12.2022 to 02.12.2022 

● Monitoring locations are shown in Image-01  
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4.0 SOIL SAMPLING FROM AGRICULTURE LANDS 

A team from Taluka Agricultural Officer, Hatakangale has collected samples of soil, analyzed 

the same in the laboratory of District Soil Survey and Soil Testing Laboratory, Kolhapur. The 

Analysis Report/Soil Health Report submitted to MPCB, RO, Kolhapur vide letter dated 

16.01.2023.  The copy of the same is provided at Annexure- 11. 
 

5.0 OBSERVATIONS AND FINDINGS –  

5.1 OBSERVATIONS BASED ON INDUSTRIAL VISIT AND MONITORING  
 

I. The industry was found operational during the visit on 30.11.2022 & 01.012.2022. 

II. Source emission monitoring (Stack Monitoring) were carried out at five stacks as 

detailed in Table-05 para-3.2 above. It is observed that the concentration of Total 

Particulate Matter (TPM) found within the standards prescribed in CTO. It shows that 

the Air Pollution Control System (APCS) attached to the respective unit operations are 

adequate. 

III. The industry has installed Green Net Curtain having 14ft height on the compound wall 

of the industry towards the agriculture land of the Applicant. As per information 

provided by the industry, the industry has completed the work of installation of Green 

Net Curtain on 10/01/2022. The industry has an open space of 21250 Sqr. Mtrs. in which 

industry has planted around 1665 number of various trees into its premises in 9,000 sqr. 

mtrs. 

IV. There was emission of fumes during intermediate operation of the small core machine. 

These fumes need to be properly channelized through the Fume Extraction System 

followed by adequate APCS.  

V. Ambient air quality monitoring was carried out at two locations i.e. on east direction of 

industry after Applicant’s Agriculture land (AAQM-1) and Near garden in Industry 

premise, in the North-west direction of the plant/shed (AAQM-2) as shown in the 

Image-01. It is observed that the concentration of PM10 is found more than National 

Ambient Air Quality Standards (NAAQS) prescribed in the Notification (dated 

18.11.2009) issued by CPCB under Air (Prevention and Control of Pollution) Act, 1981. 

It may be due to operation of the industry as well as other activities carried out in nearby 

areas in village and vehicular movement on nearby road.  
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VI. Analysis results of the sampling carried out at Outlet of ETP shows that the 

concentration of parameters- BOD, COD, Suspended Solid, Oil & Grease and Total 

Dissolved Solids (TDS) are not meeting with outlet standards prescribed in CTO. It is 

observed from the results that there is no proper treatment at all and ETP is highly 

inadequate to meet with the prescribed standards.  
 

As per consent condition given in CTO- Schedule-I, 1. C, treated effluent shall be 

recycled to the maximum extent for secondary purpose and remaining on discharge on 

land for gardening within premises after conforming standards. In no case, effluent shall 

find its way for gardening/outside factory premises.   
 

However, the effluent is recycled back in the paint booth operation for the water curtain 

as claimed by the industry. There was no discharge of effluent for gardening or outside 

the premises observed during the visit.  

 

5.2 OBSERVATIONS BASED ON AGRICULTURE FARMS/LANDS OF 

APPLICANT AND NEARBY FARMERS  
 

I. The committee has visited agriculture farms of the Applicant (Shri Shantinath, Hukkeri 

Gat No. 391/2) nearby farms of Shri Sachin Shetye Gat No. 364/2, Shri Shrihari 

Panhalakar Gat No. 394/1and Shri Mahadev Panhalkar Gat No. 394) in east, south-east 

and south directions of the industry to see the effect of air pollution due to operation of 

foundry industry M/s Dunung Industries Pvt Ltd.  
  

It is observed that black/brown dust/soot was settled on the leaves as well as fruits of 

the plants of custard apple, banana, mango, coconut, curry leaves etc in the farm of 

Applicant as it is just adjacent to the industry. The applicant has cut down 35 trees of 

NMK golden custard apple, as shown during the visit. The dust/soot on leaves on the 

plants were less /negligible on other agriculture farms which are away from the industry. 

This shows there is deposition of the dust on plants due to operation of the industry in 

the Applicant’s farm over a period of time. There is no other source of industrial air 

pollution in the vicinity. Also this might be due to deposition of black soot due to 

burning of waste agriculture remains in the nearby agriculture farms/village. The 

photographs taken during the visit are given in Annexure-3.  
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II. Regarding effect of black/brown dust/soot containing iron on soil, the soil samples (two 

samples viz. at surface and at depth 30 cm, from eight locations from four Agriculture 

farms i.e. two locations at each agriculture farm) were collected by the team of Taluka 

Agriculture Office and analyzed at District Soil Survey and Soil Testing Laboratory, 

Kolhapur. The analysis report/Soil Health Report is provided at Annexure-12. The 

results provided in Tabular farm are given in Annexure-13.  

 

The letter regarding inference from sampling and analysis of soil samples (Soil Health 

Report) from Taluka Agriculture Officer (who is representative of District Agriculture 

Officer/District Superintendent Agriculture Officer in the Committee) is attached as 

Annexure-14. 

 

It is observed from Soil Health Report that the concentration of Ferrous (Iron) (Fe) is 

20.97 PPM & 34.26 PPM at Plot-1 & Plot-2 respectively in Soil sample taken at surface 

whereas is 17.94 PPM & 25.83 PPM respectively at Plot-1 & Plot-2 in Soil sample taken 

at Depth 30 cm, in the soil sample collected from Applicant’s agriculture land. It is 

inferred that concentration of ferrous is in the range of values (4.5 to 99.99) for Ferrous 

(Iron) good for cultivation and it will not damage the crops/plants. 
 

It is observed from Soil Health Report that the concentration of  Copper (Cu)is 3.52 

PPM & 6.01 PPM at Plot-1 & Plot-2 respectively in Soil sample taken at surface whereas 

is 3.44 PPM & 5.05 PPM at Plot-1 & Plot-2 respectively in Soil sample taken at Depth 

30 cm, in the soil sample collected from Applicant’s agriculture land. It is inferred that 

the concentration of Copper is in the range of values (0.2 to 99.99) for Copper good for 

cultivation and it will not damage the crops/plants.  
 

III. The applicant has not provided the details (data/records) of the damage to the 

crops/produce with the Application to the Hon’ble NGT, except total amount of 

compensation/damage, and also to the committee during the visit. The District 

Agriculture Office could not provide any comments towards assessment of damage and 

compensation thereof. Applicant needs to provide detailed data/records regarding 

agriculture produce/plants before ( 05 years) and after the commissioning of the industry  
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(till 2022) and based on which damage/compensation may be assessed further by District 

Agriculture Office along with Land/Revenue Record office/Tehsils Office or through 

any reputed Institute/University in the field of Agriculture. 
  

IV. The industry has recently (January 2022) installed Green Net Curtain having 14ft height 

on the compound wall of the industry towards the agriculture land of the Applicant. 

However, earlier there was no such green curtain to arrest the fugitive dust/Particulate 

Matter (PM) and also dust/Particulate Matter (PM) from stacks (installed with Air 

Pollution Control System) from the operation of industry. 
  

V. The location of the industry as well as surrounding agriculture land/farms comes under 

the jurisdiction of Vadgaon Municipal Council and this area/zone is declared as 

Industrial Zone by the Regional Town Planning and Development Authority, 

Government of Maharashtra.  
 

 

6.0 RECOMMENDATIONS –  
 

6.1 MPCB may take action against the industry due to non-compliance w.r.t. ETP outlet 

standards, absence of Fume Extraction System followed by adequate APCS from small 

core machines and direct Industry to-  

(I) Up-grade the ETP so as to meet the standards, in view of the non-

compliance of outlet standards.  

(II) Properly channelized fumes from small core machines through Fume 

Extraction System followed by adequate APCS. 

(III) Control fugitive emission to the extent possible by providing sprinkling 

arrangements which will control resuspension of dust in the premises, 

proper cleaning of deposited dust. 
 

6.2 In absence of data/information/records regarding damage of agriculture/crop produce 

along with Application and also the committee, damage/compensation could not be 

assessed. Applicant may be asked to provide detailed data/records regarding agriculture 

produce/plants before ( 05 years) and after the commissioning of the industry ( till 2022) 

and based on which damage/compensation may be assessed further by District 

Agriculture Office along with Land/Revenue Record office/Tehsils Office or through 

any reputed Institute/University in the field of Agriculture. 
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6.3  Regional Town Planning and Development Authority may be asked to provide the 

adequate buffer zone including thick plantation to minimize the effect of air pollution in 

the declared Industrial Zone (Vadgaon Municipal Council).   

–xxooxx– 
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REPORT OF COMMITTEE IN COMPLIANCE WITH ORDER DATED 

30/09/2022 OF HON’BLE NGT IN THE MATTER –OA NO. 81 OF 2022 

(WZ) RELATED TO THE ALLEGED DAMAGE TO AGRICULTURE 

PRODUCE AND LAND DUE TO POLLUTION CAUSED BY M/S 

DUNUNG INDUSTRIES PVT. LTD VADGAON, DIST KOLHAPUR 

 

1.0 BACKGROUND- 

Original Application No. 81/2022 (WZ) filed by Shri Shantinath Devappa Hukkeri before  

Hon’ble  National Green Tribunal (NGT)  Western Zonal Bench, Pune wherein it is  alleged 

that damage to agriculture produce and land occurred due to air pollution caused by by M/s 

Dunung Industries Pvt. Ltd. i.e. Respondent No. 1, established on adjacent plot to his agriculture 

land.  
 

It is further alleged that the said industry is running without paying any heed to the consent 

conditions nor has it taken any precaution regarding air pollution. They have not established 

any treatment plant for the treatment of effluent and the same is being discharged in the land of 

the petitioner. Due to heavy deposit of dust, fumes and other iron particles, the Petitioner had 

to cut down 35 trees of NMK golden custard apple, curry leave plants and many other plants. A 

complaint was made to the Maharashtra Pollution Control Board (MPCB) whose officials made 

a visit of the said industry and imposed Bank Guarantee of Rs. 5.0 lakhs towards non-

compliances of consent conditions. Thereafter, the Board had not taken any further steps in this 

regard.  
 

The prayer is made out by the Applicant for closure of the industrial unit of M/s Dunung 

Industries Pvt. Ltd. and pass an order of compensation to the tune of Rs. 25,00,000 /- (Rupees 

Twenty Lakhs Only) with an interest @18% and also an order for restitution of the 

environmental damage be passed.  
 

The Hon’ble NGT passed an order on 30/09/2022 and constituted committee comprising of – 

1. One Representative from the Central Pollution Control Board (CPCB); 

2. One Representative of the Maharashtra Pollution Control Board (MPCB) and 

3. One Member from the District Agricultural Officer. 
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The aforesaid committee was directed to visit the site of industry and submit the report 

accordingly in the light of the averments made in the application within a period of two months. 

The Maharashtra Pollution Control Board (MPCB) was the nodal agency for coordination and 

logistic support. The copy of the aforesaid order is provided at Annexure - 1. 
 

2.0 THE COMMITTEE: 

As per aforesaid order dated 30/09/2022, MPCB constituted a committee vide its office order 

dated 17/11/2022. A copy of the office order is annexed as Annexure – 2. 

In compliance with the order of the Hon’ble NGT, committee comprising of following members 

visited the site (agriculture lands and industry) on 30/11/2022 and 01/12/2022– 
 

I. Shri Pratik Bharne, Scientist ‘E’, CPCB, RD, Pune- Representative of CPCB 

II. Shri Jaganath S. Salunkhe, Regional Officer, MPCB, Kolhapur- Representative of 

MPCB 

III. Shri Abhijit Gadade, Taluka Agriculture Officer,  Representative of District Agriculture 

Officer, Kolhapur  
 

The officials of Regional Office, MPCB Kolhapur, CPCB, RD, Pune and District Agriculture 

Office, Kolhapur were accompanied with Committee members during the visits and 

sampling/monitoring.  

 

2.1 SITE VISIT & MONITORING  

(AGRICULTURE LANDS AND INDUSTRY)- 
 

● The committee carried out visit to agriculture land of the Applicant and nearby agriculture 

farms/lands surrounding the industry on 30/11/2022 and 01/12/2022. Applicant- Shri 

Shantinath Devappa Hukkeri along with his two sons were present during the visit. 

● Committee requested team of Taluka Agriculture Office, Hatakangale Dist Kolhapur for 

soil sampling from Applicant’s Agriculture land and other agriculture lands surrounding 

the industry for reference as per the direction of the committee. The soil samples were 

analyzed at District Soil Survey and Soil Testing Laboratory, Kolhapur.   
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● The committee carried out visit to the Industry- M/s Dunung Industries Pvt. Ltd. on 

30/11/2022 and 01/12/2022.  

● The committee requested MPCB officials to carry out the sampling of STP, ETP and 

Source emission at different stacks, Ambient Air Quality Monitoring (AAQM) as per the 

directions of the Committee. The samples were analyzed at Regional Laboratory, MPCB, 

Chiplun. 

● The photographs taken during the visits are provided at Annexure-3.  
 

 

3.0 SITE VISIT- INDUSTRY & MONITORING  
 
 

[[ 

 

 

 

3.1 ABOUT INDUSTRY - M/S DUNUNG INDUSTRIES PVT. LTD. 
 

The industry is located at R. S. No. 15A, 386/1, 387/1,2 and 388/1,2 Vadgaon, Taluka- 

Hatkangale, Dist Kolhapur, Maharashtra. The industry is engaged in manufacturing of SG & 

Cast Iron (CI) castings (foundry industry).  The location of the industry comes in the jurisdiction 

of Vadgaon Municipal Council. It is informed that the industry is located in zone which is 

declared as industrial zone by the Regional Town Planning and Development Authority. 

Industry has obtained Industrial NA Order dated 09/03/2015 from District Collector, Kolhapur 

bearing Karyasan-3/BinshetiSR/08/15.  

 
 

 

The land of the petitioner/Complainant bearing Gat no. 391/2 is situated exactly adjoining the 

land of the industry in the east side and the same is also situated in the industrial zone declared 

by the Regional Town Planning and Development Authority. Copy of Zone Certificate is 

annexed herewith as an Annexure - 4.  
 

 
 

The location of the industry and surrounding area including agriculture land of the Applicant 

on east side of the industry is shown in Imagae-01.  
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Image-01  Location of the industry, surrounding area including agriculture land of the Applicant 

on east side of the industry and Ambient Air Quality Monitoring (AAQM) Locations  
 

3.1.1 PROCESS - 

The industry is engaged in manufacturing of SG & Cast Iron (CI) castings. The process flow 

chart of the industry is given as Image-02 as below- 

 

Image-02 Schematic flow chart showing manufacturing process 

 

216



 

5 
 

 

3.1.2 CONSENT STATUS- 

Industry has obtained its first Consent to Establish (CTE) vide No-Format 

1.0BO/JD(APC)/EICNo.KP/15791-14/E/CC-5029 dated 30/04/2014 with quantity- 2000 

MT/Month, followed by 1st Consent to Operate (CTO) on 31/03/2015 which was valid up to 

31/05/2018. Industry has applied for Consent to Establish (CTE) for expansion for additional 

activity with increase in capital investment and for installation of additional induction furnaces 

(2 Nos.), paint booths (2 Nos.), thumb blast machines (2 Nos.), shot blasting machine (1 No.), 

Robotic Fettling (Maus – 4 Nos.) and core shooter machine having total additional capital 

investment of 4.93 Crores. The CTE for expansion is granted to industry on 25/06/2019 vide 

consent no. BO/JD(APC)/TB-3/UAN No. 47061/E/CC-1906001294. Industry further 

amalgamated and thereby renewed CTO with quantity of 2000 MT/Month on 11/04/2017 vide 

no. BO/JD(APC)/EIC No.KP-18262-16/O/CC-1704000444 which was valid up to 30/11/2021 

which was subsequently renewed and now valid up to 30/11/2024.  The Copy of the CTE for 

expansion and copy of valid consent are annexed at Annexure- 5 & 6 respectively. 

  

3.1.3 ENVIRONMENTAL MANAGEMENT SYSTEM 
 

3.1.3.1 WATER AND EFFLUENT MANAGEMENT  
 

A. Source of Water & Its Consumption 

The industry is using borewell water for its industrial and domestic use/ process from the 

well established in the farm of Shri Jaysing R. Patil. NOC from Central Ground Water 

Authority (CGWA) for ground water abstraction vide NOC no. 

CGWA/NOC/IND/ORIG/2022/15099 is obtained for the same. .The NOC is valid from 

25/03/2022 to 24/03/2025. Copy of CGWA NOC is annexed herewith as an Annexure- 

7. Industry makes payment to the owner- Shri Jayant Patil and payment receipts (last six 

months) for the same are attached herewith as an Annexure- 8. 
 

As per CTO, total water consumption is 45 CMD (industrial- 29.05 CMD i.e. cooling -

16.10 CMD & process-13.05 CMD) and domestic & gardening- 15.85 CMD) whereas as 

per the information provided by industry, the daily water consumption is average 44.00 

CMD for industrial (cooling & process) and domestic & gardening purposes.  
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B. Industrial Trade Effluent & Effluent Treatment Plant (ETP)-  
Effluent generation is about 2.25 CMD. As per consent condition given in CTO- Schedule-

I, 1. C, treated effluent shall be recycled to the maximum extent for secondary purpose 

and remaining is discharge on land for gardening within premises after conforming 

standards. In no case, effluent shall find its way for gardening/outside factory premises.   
 

The industry has provided ETP of 5 CMD capacity which is a batch type. The average 

effluent generation is 2.25 CMD. ETP consists of a collection tank, dosing of lime and 

alum, settling tank, sand filtration unit and sludge collection beds.  The treated effluent is 

further reused for a paint booth for the water curtain. 
 

C. Domestic Effluent (Sewage) & Sewage Treatment Plant (STP)- 

As per CTO, domestic effluent (Sewage) generation is 11.10 CMD which is to be recycled 

100% as per condition given in CTO. As per information provided by industry, average 

daily 12 M3/D water is consumed for domestic purpose for washrooms and toilets. All 

domestic effluent is treated in STP of capacity-15 CMD which consist of Collection Tank, 

Aeration Tank (diffused aeration), Clarifier, Activated Carbon Filter & Pressure Sand 

Filter. The treated domestic effluent (Sewage) is further used for gardening on land and 

bio sludge generated is used as compost for gardening as manure. 

 

3.1.3.2 AIR POLLUTION CONTROL SYSTEM (APCS) 
 

As per CTO, details of the Air Pollution Control System provided by the industry are as follows 

– 

Table-01 Details of the Air Pollution Control System  

Stack 
No. 

Source/Unit Type of Fuel APCS  
Stack Height 

(in mtr) 

1 
Induction Furnace 

(3nos.) 
Electricity 

Fume Extraction 
System (FES) & 

Cassette type dust 
collector 

18 

2 Paint Booth (2Nos.) Electricity Water Curtain 18 

3 
Tumb Blast Machine 

(1No.) 
Electricity Bag Filter 18 
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4 
Tumb Blast Machine 

(2No.) 
Electricity Bag Filter 18 

5 Sand Plant Electricity Dust Collector 28 

6 DG Set (200KVA) Diesel 30 Kg/Hr Acoustic Enclosure 4 

7 
Shot Blasting 

Machine 
Electricity Dust Collector 18 

8 Cooling Drum Electricity Dust Collector 18 

9 
Core Shooter Cold 

Box Machinne 
(3Nos.) 

Electricity Scrubber 18 

10 Core Oven Electricity FES & Wet Scrubber 18 

11 
Fettling Bench 

Grinder 
Electricity Cyclone 11 

12 Swing Grinder Electricity Cyclone 11 

 

3.1.3.3 NON-HAZARDOUS & HAZARDOUS WASTE MANAGEMENT- 

 

A. Non-Hazardous Waste: 

Non -Hazardous Waste i.e. Burnt Sand, Cyclone Dust & Fine Dust, generated during the 

different operation, is sent to Shiroli Manufacturer’s Association Kolhapur (SMAK) for 

disposal on its registered dumping site. A Copy of membership certificate of M/s Dunung 

Industries Pvt. Ltd is annexed herewith as an Annexure- 9. 

 

B. Hazardous Wastes- 

The category of Hazardous waste, its generation quantity as per Authorisation and quantity of 

waste disposed in last one year to the CHWTSDF- M/s. Maharashtra Enviro Power Ltd. 

(MEPL), Ranjangaon, Pune, is given in Table-02. Used oil to sold to recycler- M/s Vipro 

Industries, D-2/2, MIDC Gokul Shirgaon, Tal- Karvir, Dist Kolhapur  
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Table-02: Details of Hazardous Waste, Quantity and Disposal 
 

Sr. 
No. 

Hazardous 
Waste 

Quantity as per 
Authorization  

Disposal Dates 
09.10.2022 28.06.2022 17.01.2022 04.12.2021 

1 
Paint Sludge  
(in Kg) 

0.250 MT/M 828 1172 - 1919 

2 
ETP Sludge  
(in Kg) 

0.050 MT/M 50 16 56 56 

3 

Waste residue 
(Used 
Handgloves, Oil-
soaked Cotton) 
(in Kg) 

100 KG/M 60 31 - 144 

4 
Empty Tins  
(in Nos.) 

200 Nos./M 40 84 - 127 

5 
Used or spent Oil 
(in Ltr.) 

50 Ltr/M 20/24.12.2021 - - 20 

[ 

The copies of manifests of hazardous waste are provided at Annexure- 10. 
 

3.2 INDUSTRIAL MONITORING  

Monitoring carried out carried out at ETP, STP, various Stacks for Source emissions and 

ambient air quality monitoring (AAQM) during 30.11.2022 & 01.12.2022 with the help of 

MPCB Regional Office, Kolhapur. The samples are analyzed at Regional Laboratory, MPCB, 

Chiplun. Analysis results of the sampling are provided in Table-03 (ETP), Table-04 (STP), 

Table-05 ( Source Emission-Stacks) & Table-06 (AAQM) as below- 
 

Table-03 Analysis Results of sampling at ETP   
 

Sr. No. Parameters 
Prescribed Discharge 

Standards  
ETP  

   Inlet Outlet 
1 pH 6.0 to 8.5 8.7 8.3 

2 BOD 30 
1200 1600 

3 COD 250  5128 4008 

4 Suspended Solid 100 
68 140 

5  Oil & Grease 10  10.8 12.6 

6 
Total Dissolved 

Solids 
2100  

2592 3032 

7 Iron (as Fe) 3.0 0.84 0.94 
8 Copper (as Cu) 3.0 BDL BDL 

  

Note- The concentration is expresses in mg/l except pH.  Sampling carried out on 30.11.2022. 

Mode of sampling- grab 
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Table-04 Analysis Results of sampling at STP   

Sr. No. Parameters 
Prescribed 
Discharge 
Standards  

STP 

    Inlet Outlet 

1 pH -- 7.3 7.1 
2 BOD 30 140.0 6.0 
3 Suspended Solid 50  -- 19 

 

Note-  The concentration is expressed in mg/l except pH.  Sampling carried out on 01.12.2022. 

Mode of sampling- grab 
 

Table-05 Analysis Results of Source Emission Monitoring (Stacks)     

Sr. No.   Stack attached to  

 
Paramet

ers 

Prescribed 

Standards*  

Sand 

plant 

furnace 

Thumb 

blast 

machin

e 

Cooling 

drum 

Thum

b blast 

Inductio

n furnace 

1 TPM 150 mg/m3 26 21  14 21 27 

   

Table 06 Analysis Results of Ambient Air Quality Monitoring (AAQM)  

 

Sr. 

No. 

Parame

ters 

NAAQ 

Standards 

Location Details 

On east direction of 

industry after Applicant’s  

Agriculture land  

Near garden in Industry 

premise, in North-west 

direction of plant/shed  

AAQM-1 AAQM-2 

30.11.2022- 

01.12.2022 

01.12.2022- 

02.12.2022 

30.11.2022- 

01.12.2022 

01.12.2022- 

02.12.2022 

1 SO2 80  9 9 8.9 6.16 

2 NOx 80  12.6 41 11.5 15 

3  PM 10 100  197 87 228 188 
 

● The concentration is expressed in μg/m3 

● The monitoring period – 30.11.2022 to 01.12.2022 (24 Hrs) & 01.12.2022 to 02.12.2022 

● Monitoring locations are shown in Image-01  
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4.0 SOIL SAMPLING FROM AGRICULTURE LANDS 

A team from Taluka Agricultural Officer, Hatakangale has collected samples of soil, analyzed 

the same in the laboratory of District Soil Survey and Soil Testing Laboratory, Kolhapur. The 

Analysis Report/Soil Health Report submitted to MPCB, RO, Kolhapur vide letter dated 

16.01.2023.  The copy of the same is provided at Annexure- 11. 
 

5.0 OBSERVATIONS AND FINDINGS –  

5.1 OBSERVATIONS BASED ON INDUSTRIAL VISIT AND MONITORING  
 

I. The industry was found operational during the visit on 30.11.2022 & 01.012.2022. 

II. Source emission monitoring (Stack Monitoring) were carried out at five stacks as 

detailed in Table-05 para-3.2 above. It is observed that the concentration of Total 

Particulate Matter (TPM) found within the standards prescribed in CTO. It shows that 

the Air Pollution Control System (APCS) attached to the respective unit operations are 

adequate. 

III. The industry has installed Green Net Curtain having 14ft height on the compound wall 

of the industry towards the agriculture land of the Applicant. As per information 

provided by the industry, the industry has completed the work of installation of Green 

Net Curtain on 10/01/2022. The industry has an open space of 21250 Sqr. Mtrs. in which 

industry has planted around 1665 number of various trees into its premises in 9,000 sqr. 

mtrs. 

IV. There was emission of fumes during intermediate operation of the small core machine. 

These fumes need to be properly channelized through the Fume Extraction System 

followed by adequate APCS.  

V. Ambient air quality monitoring was carried out at two locations i.e. on east direction of 

industry after Applicant’s Agriculture land (AAQM-1) and Near garden in Industry 

premise, in the North-west direction of the plant/shed (AAQM-2) as shown in the 

Image-01. It is observed that the concentration of PM10 is found more than National 

Ambient Air Quality Standards (NAAQS) prescribed in the Notification (dated 

18.11.2009) issued by CPCB under Air (Prevention and Control of Pollution) Act, 1981. 

It may be due to operation of the industry as well as other activities carried out in nearby 

areas in village and vehicular movement on nearby road.  

222



 

11 
 

 
VI. Analysis results of the sampling carried out at Outlet of ETP shows that the 

concentration of parameters- BOD, COD, Suspended Solid, Oil & Grease and Total 

Dissolved Solids (TDS) are not meeting with outlet standards prescribed in CTO. It is 

observed from the results that there is no proper treatment at all and ETP is highly 

inadequate to meet with the prescribed standards.  
 

As per consent condition given in CTO- Schedule-I, 1. C, treated effluent shall be 

recycled to the maximum extent for secondary purpose and remaining on discharge on 

land for gardening within premises after conforming standards. In no case, effluent shall 

find its way for gardening/outside factory premises.   
 

However, the effluent is recycled back in the paint booth operation for the water curtain 

as claimed by the industry. There was no discharge of effluent for gardening or outside 

the premises observed during the visit.  

 

5.2 OBSERVATIONS BASED ON AGRICULTURE FARMS/LANDS OF 

APPLICANT AND NEARBY FARMERS  
 

I. The committee has visited agriculture farms of the Applicant (Shri Shantinath, Hukkeri 

Gat No. 391/2) nearby farms of Shri Sachin Shetye Gat No. 364/2, Shri Shrihari 

Panhalakar Gat No. 394/1and Shri Mahadev Panhalkar Gat No. 394) in east, south-east 

and south directions of the industry to see the effect of air pollution due to operation of 

foundry industry M/s Dunung Industries Pvt Ltd.  
  

It is observed that black/brown dust/soot was settled on the leaves as well as fruits of 

the plants of custard apple, banana, mango, coconut, curry leaves etc in the farm of 

Applicant as it is just adjacent to the industry. The applicant has cut down 35 trees of 

NMK golden custard apple, as shown during the visit. The dust/soot on leaves on the 

plants were less /negligible on other agriculture farms which are away from the industry. 

This shows there is deposition of the dust on plants due to operation of the industry in 

the Applicant’s farm over a period of time. There is no other source of industrial air 

pollution in the vicinity. Also this might be due to deposition of black soot due to 

burning of waste agriculture remains in the nearby agriculture farms/village. The 

photographs taken during the visit are given in Annexure-3.  
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II. Regarding effect of black/brown dust/soot containing iron on soil, the soil samples (two 

samples viz. at surface and at depth 30 cm, from eight locations from four Agriculture 

farms i.e. two locations at each agriculture farm) were collected by the team of Taluka 

Agriculture Office and analyzed at District Soil Survey and Soil Testing Laboratory, 

Kolhapur. The analysis report/Soil Health Report is provided at Annexure-12. The 

results provided in Tabular farm are given in Annexure-13.  

 

The letter regarding inference from sampling and analysis of soil samples (Soil Health 

Report) from Taluka Agriculture Officer (who is representative of District Agriculture 

Officer/District Superintendent Agriculture Officer in the Committee) is attached as 

Annexure-14. 

 

It is observed from Soil Health Report that the concentration of Ferrous (Iron) (Fe) is 

20.97 PPM & 34.26 PPM at Plot-1 & Plot-2 respectively in Soil sample taken at surface 

whereas is 17.94 PPM & 25.83 PPM respectively at Plot-1 & Plot-2 in Soil sample taken 

at Depth 30 cm, in the soil sample collected from Applicant’s agriculture land. It is 

inferred that concentration of ferrous is in the range of values (4.5 to 99.99) for Ferrous 

(Iron) good for cultivation and it will not damage the crops/plants. 
 

It is observed from Soil Health Report that the concentration of  Copper (Cu)is 3.52 

PPM & 6.01 PPM at Plot-1 & Plot-2 respectively in Soil sample taken at surface whereas 

is 3.44 PPM & 5.05 PPM at Plot-1 & Plot-2 respectively in Soil sample taken at Depth 

30 cm, in the soil sample collected from Applicant’s agriculture land. It is inferred that 

the concentration of Copper is in the range of values (0.2 to 99.99) for Copper good for 

cultivation and it will not damage the crops/plants.  
 

III. The applicant has not provided the details (data/records) of the damage to the 

crops/produce with the Application to the Hon’ble NGT, except total amount of 

compensation/damage, and also to the committee during the visit. The District 

Agriculture Office could not provide any comments towards assessment of damage and 

compensation thereof. Applicant needs to provide detailed data/records regarding 

agriculture produce/plants before ( 05 years) and after the commissioning of the industry  
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(till 2022) and based on which damage/compensation may be assessed further by District 

Agriculture Office along with Land/Revenue Record office/Tehsils Office or through 

any reputed Institute/University in the field of Agriculture. 
  

IV. The industry has recently (January 2022) installed Green Net Curtain having 14ft height 

on the compound wall of the industry towards the agriculture land of the Applicant. 

However, earlier there was no such green curtain to arrest the fugitive dust/Particulate 

Matter (PM) and also dust/Particulate Matter (PM) from stacks (installed with Air 

Pollution Control System) from the operation of industry. 
  

V. The location of the industry as well as surrounding agriculture land/farms comes under 

the jurisdiction of Vadgaon Municipal Council and this area/zone is declared as 

Industrial Zone by the Regional Town Planning and Development Authority, 

Government of Maharashtra.  
 

 

6.0 RECOMMENDATIONS –  
 

6.1 MPCB may take action against the industry due to non-compliance w.r.t. ETP outlet 

standards, absence of Fume Extraction System followed by adequate APCS from small 

core machines and direct Industry to-  

(I) Up-grade the ETP so as to meet the standards, in view of the non-

compliance of outlet standards.  

(II) Properly channelized fumes from small core machines through Fume 

Extraction System followed by adequate APCS. 

(III) Control fugitive emission to the extent possible by providing sprinkling 

arrangements which will control resuspension of dust in the premises, 

proper cleaning of deposited dust. 
 

6.2 In absence of data/information/records regarding damage of agriculture/crop produce 

along with Application and also the committee, damage/compensation could not be 

assessed. Applicant may be asked to provide detailed data/records regarding agriculture 

produce/plants before ( 05 years) and after the commissioning of the industry ( till 2022) 

and based on which damage/compensation may be assessed further by District 

Agriculture Office along with Land/Revenue Record office/Tehsils Office or through 

any reputed Institute/University in the field of Agriculture. 
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6.3  Regional Town Planning and Development Authority may be asked to provide the 

adequate buffer zone including thick plantation to minimize the effect of air pollution in 

the declared Industrial Zone (Vadgaon Municipal Council).   

–xxooxx– 
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Item No. 7 (Pune Bench)

P"me!x un - 1

©
BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERII ZONE BENCH, PUNE

(By Video Conferencing)

I.A.  No.  140/2022(WZ)
In

Original Application No.  81 /2022nyz)

Shri Shatinath Devappa Hukkeri
.....Applicant(s)

Versus

Dunung Industries Pvi. Ltd. & Anr.
....Respondent(s)

Date of hearing:     30.09.2022

CORAM: HON'BLB MR. rt7sTlcB DINrsH KUMAR slNGH, .uDlcIAL MEMBER
HON'BLB DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant(s)                            Ms. Reshma p. Bhurke, Advocate

ORDER

1.        In  compliance with  the  previous order dated  21.09.2022  directing

the Applicant to move an application on proper format, the Applicant has

moved  I.A.  No.  157/2022  (WZ)  by which  on  Form  No.11,  the  prayer  has

been made for award of compensation and fees also appears to have been

paid.

OA No. 81/2022 lwzl

2.        'The  prayer  is  made  tiy the  Applicant  for closure  of the  industrial

unit of Respondent No.  1  and pass an order of compensation to the tune

of Rs.  25,00,000  /-  (Rupees Twenty Lakhs Only)  with an interest @18%

aand also an order for restitution of the environmental damage be passed.

3.        The submission made by the Leaned. Counsel for the Applicant is

that the Applicant is a poor farmer while Respondent No.  I is running the

industry since 2016 which is situated on Oat No.  388 which is adjoining

Page 1 of 3
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to  the  land  bearing  Oat  No.  391/2,  belonging  to  the  Applicant.  Huge

pollution is emitting out the said industry. The Respondent industry has

engaged in the manufacturing of a C.I. and S.G. Casting which is directly

having   ill   effect   on   the   growth   of  the   agricultural   produce   of  the

Applicant. The said industry is being run without paying any heed to the

consent   conditions   nor   has   it   taken   any   precaution   regarding   air

pollution.   They   have   not   established   any   treatment   plant   for   the

treatment of effluent and the same is being discharged in the land of the

petitioner.  Due to heavy deposit of dust,  fumes and other iron particles,

the  Petitioner  had  to  cut  down  35  trees  of NMK  golden  custard  apple,

curry leave plants and many other plants. A complaint was made to the

Maharashtra Pollution Control Board (MPCB) whose officials made a visit

of the  said industry and  ETP was not found in operation. The unit was

found  disposing  untreated  effluent and  was  disposing  hacardous  waste   .

i.e.1460 kg to CHWTSDF on 28.04.2021. The industry has  not provided

hazardous  waste  and  .non-hazardous  waste  storage  facility,  therefore,

Board had imposed Bank Guarantee of Rs. 5.0 lakhs towards compliance

of consent conditions.  Thereafter,  the  Board  had  not taken any further

steps in this regard, hence the present application has been moved.

4.        Substantial  question  of affecting  the  environment  is  made  out  in

the present application.

5.        Issue Notice to the Respondents, returnable within 04(four) weeks.

6.        ApplicaLnt is directed to provide copy of the application and relevant

documents to the respondents within a week.

7.        Respondents. are directed to submit their reply before 02.12.2022.

8.        Applicant is also directed to take necessary steps for service upon

the respondents by both ways and also through available e-mail.

Page 2 of 3
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9.        We deem it just and proper to constitute a committee comprising

of:-

(i).     One  Representative  from  the  Central  Pollution  Control  Board

(CPCB);

(ii).     One Representative of the Maharashtra Pollution Control Board

(MPCB) and

(iii).     One Member from the District Agrichltural officer.

10.      The Committee  is directed to visit the  site and  submit a  report in   .

the light of the averments made in the application within a period of two

months.

11.      The   Maharashtra  Pollution  Control  Board   (MPCB)   shall  be  the

nodal agency for coordination and logistic support.

12.      The report in the matter be riled by the committee by e-mail at ngt-

pune@gov.in preferably in the form of searchable PDF`/ OCR Support PDF

and not in the fomi of Image PDF`.

13.      Applicant is directed to supply the required documents and copy of

the application to the members of the Committee within three days from

today.

Put up this matter on 02.12.2022

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

Page 3 of 3

September 30, 2022
I.A.  140/2022OvZ) In
Original Application No. 81 /2022OvZ)
P.Kr
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MAIIARASIITRA POLLUTION CONTROL BOARD

A n n {~ume - 1
®

Tel: 24¢1un7/24020781 /24014701 ---"#- Kalpataru Point, 2fld - 4th F|oor
Fax: 24023516/24024068/24044531 Opp. Cjne Planet Clnema,
Webs!te: www.mBcb.aov.in Near Slon Circle, Sion (E)

Mumbai- 4C0 022.
Y®Llr Service Is our dtfty

OtJ:hiND.-2JZJ113-rp7r~  tr2JLtky  _."      _   .             ®`+t  -lt+1```t2edn4.

Sto :-     IA No 140 of 2022 filed jn OA No 81 Of 2022 filed by Shri Shatinath Devappa
Hukkeri Vs Dunung Industries Put Ltd and Others before Hon'ble
NOT,WZ,Pun

Rot  :-Hon'ble NOT orderdated 30.9.2022.

Shatinath Devappa Hukkeri has filed IA No 140 of 20Z2 in OA No 81  Of 2022 seelcing
d!rectirm for ¢losilre Of Industrial tjnit Of Respondent No 1  i.e Dunung Industries " Ltd and
pass an order Of compensation  to the tune of R§. 25 lakhs with an interest @18% and order
for restitution of the environmerit damage be passed.

Resp.##SN.?:TSLfn:EL#%t#,,:£#,gl#ie#,s"#::atisG#!lo##i:
adjoining to the fand        ring Get No 391re belonging tothe appli¢ant. tt is also couterided that
air pollueon and due to heavy deposit Of dust, fumes and other iron particles, the petitioner
had to cut down 35 trees of NMK golden oustard apple, curry leave plants and many other
plants.

Iri Order to aseertaln factual pee.itiion. the Hen'b!a NOT has canstttuted a committee
comprising Of following members:

a)   Regional Director, CPCB, Pure                                             .,.  Memb;r
b)   District Agriourfurat officer(RepresentativeINominee)       ...  Member
c)   RO-Kolhapur, MPCB                                                                „. Member convener

The fdilowing are Terms Of the noference Of the said committee :-

i)           The  Committee   Shall  visit the  site  and  submit  a  report  in  the  light of
averments made in the application within a period Of furs months.

ii)          MPCB shall be the nodal agency for co-ordination and logistic support.
ifi)    .    The report shall be filed by the committee by email at nat-Dune®«ov.in.
iv)         The applicant has  been directed ta supply the required documents and

copy of the application to the nnembers of the committee
from 30.9.2022.

hin three days

(J Ssalunkhe)    -
Regional Officer-Kolhapur

Copy f.w es to :-
1.   Regional Director, CPCB, Pune-for information.
2.   Regional Cmicer. MPCB, Kolhapur-for information. He is requested to coordinate with

the members of the committee and provide necessary logistic §upporif
3.   Distn.ct Agricultural officer(representative), eovi of Maharashtra.- for information.
4.   Sub Regional Officer, MPCB, Kolhapur- Far Co ordination with all related members &

comply accordingly.
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Photographs taken during the committee visit dated 30.11.2022 to 02.12.2022
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hy\rie"urfe-s:

MAHARASHTRA  POI.LUTI0N  CONTROL BOARD
Phone    :       4010437/4020781

x,,:i Kal pataru    Po i nt,    3rd   &   4th   floor,   Sion-   Matu nga

4o37, 24,4o35273                                    :,:`;S`,    `xp`S,, 3,prE,,A i Scheme Road No.  8, Opp.  Cirie Planet Cinema, Near
Fax         :       24044532/4024068 /4023516    ?.'`;t{ ' `,¥^€,"`  `t g>jpS` ``'^``+ Sion Circle, SiMba'400

0
n (E),22

Visit AI:httD://Inncb.gov.in
um1-

consentNQ:BO/iD(Ape)/TB-3/UANNO.47o61/E/cc-|qa€o¢|ngq
DaRf5-asl o6lzf Jne

TO,

M/s. Dunung Industries Pvt. Ltd.,

(Formerly M/s Preetam Enterprises},
S. No. 386/1,Vadgaon,Tal-Subject:ConseRef:1..Ex162.MgHR|i,y«&|i,Trty&|z,THh|z,Iiatkanangale,Dlst-Kolh@pur.nttoEstablishforexpansionunder RistingConsenttQOperategrantedvid/a/ce-1704000444,dated11/04/20inute§ofCCmeetingheldon03/05/2

EDeN17.019

Your application UAN No. 61932, Dated: 05/12/2018' *`,    -aejo,.          -.},        ``,,`.`:,:,,,:-

For:   Consem to Establlsli (Expansion) under RED catego ry.                                   fci
`»',

under Section 25 of the Water (Preventl®n & Contro1ofPollutiojp},Ate,±^197
`'& under Section 21 of the Air

(Prevention & Control of Pollution} Act, 1981 and Authorizatidn uride`r.i) ule 5 Of the Hazardous and
Otherthefo Wastesllowing (M & T M} Rules 2016 is considertermsandconditionsandasdetaedi'ed

ee
is hereby granted subject toI,11,111&IVannexedtothis

order:                                                                             ,
•           `\`               tit`,``,,,^='?I(,a;(>

1.   The  consent to Establish i§ granted for S#e,r'o&u'p to  Commissioning Of the Project or 5
yeZ.Thby3.Thars whl€eactualChartereCopsehewer is earlier. :.,  ``+,-i;i.ryiscroOf

Rs.- 33.31 Crores, as per certificate issuedre+ExparisionRs.-4.93Crore).additionalIvlachineries/Equipmentssuchas

lnductlon Fuma€es  {2  Nes`*}E'``V¥taftyt  Booths (2  Mos.I, Tumb  Blast  Machines  (2  Mos.),  Shat
81acting M3chine (1 No.b< H&bbti£ Fettling (Mau§)~ 4 Nosy core Shooter Machine.

4.    Con.ditions under w@t,ed(<grpsnl),1974 Act for discharge of effluent:
•,&`         8.a.`r.r

i
`=,`•r

15.0 As per Schedule -I      100% Recycled/Reused
within the process

2 DSmngstic Effluent                         2]o As per schedule -I                For Gardening

5.    Conditions uflder air {P& CP} Act, 1981 for air emis§ions:
-`);",,.,¢#,5&^ te ni:

1 Induction Furnaces (2 Nos.) 01 As per schedule -11

2 Paint Booths (2 No§.) 01 As per Schedule -11

3 Tumh BIast Machines (2 Mos.) 01 As per Schedule -11

4 Shot BIasting Machi.ne (1 No.) 01 As per Schedule -11

5 Robotic Fettling Maus Machine 01 As per Schedule -11

(4 N9S.) J,
6 Core Shooter Machine (1 No.) 01 As per Schedule -11

/̀\
W8 DLlr`una lndu8m®s Pvc Ltd., fformedv in/s Preetam Eftterprisesl SRO. Kolhaour. UAN hb. 61$3Z                          Paq® 1 off
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6.   C®nditions about Now Hazardous wastes :
`y5f "REe`>{ffii'>t/'d%L       z^zas%i, '`     -3;'; ar •     .       i             .   `-1.   `

g+ngjse   vHt      /,%*    'gr}ig:ifefgr;;     £:h!`¥S'€`                                 hg%¥           I   c``      I
ty.       L`

\

fa'£
%

!#!

-
•`rce,,8iiz,r},",,

»`t *,^¥+:s5.? :`.-„.,,.. :;``,`;i`{pr`;ri3£gzz','¥§8:REV;*#+:;{ae?Z}*T~£&i:{£         a    '#  i  `,     I    ,~s     r  ,  ,zi            `         ,

1 Burnt Sand & Slag 200 MT/M At authorized landfilling site

2 Cyclone Dust 200 MT/M At authorized landfilling site

3 Fine Dust 100 MT/M At authorized landfilling site

7.    Conditions under Hazardous & Other Wastes (MH & TM) Rules, 2016 for treatment and disposal ®f
hazardous waste:

se

1 Chemical sludge from WWT 35.3 0.1 MT/M CHWTSDF

2 Chemical containing residue 34.1 300 Mos./M CHWTSDF
arising from decontam nation A,,g:  ``±?*.`j:;i,i

3 Wastes/Residues conta nine Oil 5.2 loo Kg/M -hcfiWrsDF
.4 Wastes/ Resid ues 21.1 0.25 MT/M fa *§DF

5 used/Spent Oil 5,1 500 ut./M + - uthorizedeprocessor

i,+`
-```T<      i»}.

ie Board reserves the rlght to review, amend, suspend, revoke etc. thl;tbnfent and tlie same shal
binding on the industry.

9.    This consent should not be construed as e\xempt!on from a
other Government authorities.

10,TheindustryshallobtainConsenttoOperate(1st)beforew§€®m

11. This  is  issued  pursuant  to  the  decision
ria|asn!ItNfi.

Received Consent fi

Not/permission from any

ri`cement Of the Expansion.

of  Consent t```;€orfumfroee  meeting  Of the  MPC  Board  held  on

:.'./.,`,!*;,
;r.,#`^;`rz¥   -      ,         v

t9.'!i!,J: i! t !gRE

8.`€%RE{t{# re``<S`#§jft!grREg#

3t

as    k`.`               ,j*     i`,``,!f`#fya;,;i^^,`g£+ ;nd' (++,t'-`-,

`,`#          i,.-

1. .«       (i,,i-ty`;i,15,OO0/. 7610473 28/05/2018 Bank of I a

Copy to:

1.  Regional  Officer,  MPCB,  I{olhapLlr=-  You  are  directed  to  release  the  existing  BG  of  Pst-  2.a
lakh,   bearing    No.    01340100000562,   dated    06/03/2019,   which   was    submitted   towards
submission of Board's Resolution.

a.  SubeRegional   Officer,   MPCB,   Kolhapur:-
consent conditions.

3.    Chief Accounts officer, MPCB, Mumbai,

They  are  directed  to  frl5ure  the  compliance  Of  the

4.   CC/CAc desk -for record & website updation purposes.

M/a oununq lndustrios PVL utd.. (formerly M/s pre6tam Entororises) SRO, KolhaDur. UAN No. 61®3'2                         Pane 2 of 7
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Schedule-I.
Ternrs a conditlous for c®mt]liance of Water PoIlution Control:

1}   A] As per your application, you are proposed to provide the Effluent Treatment Plant (ETP) with
the design capacity of ls.0 CMD.

2] 8] Trade Effluent Treatment: The applicant shall provide comprehensive treatment system consisting of

primary / secondary and/or tertiary treatment as is warranted with reference to influent quality and
operate and maintain the same continuously so as to achieve the quality of the treated effluent to the
following standards:

mllll- Parameter Limlts

1 pH Between 5.5  to  9.0

2)

2 Oil & Grease Not to exceed 10 mg/I

to

3 Suspended Solids Not to exceed 1,cO mg/,. .
4 BOD 3 days 27 Deg. C. Not to exceed Jen.g,,.
5 COD Not to exceed rfe`ng6uth`g/I.
6 TDS Not to exceed 'iah.>:  i;moo mg,,.
7 Iron (as Fe) Nottoexceed       ff :,t`-lqui'g  ,3.0 mg,,.
8 Copper (as Cu) Notto  exceed    :.A.&{,       `:xpr ``:g:            3.Omg/,.

C]  The td'schreated effluent shall loo %  RecyclearseoL!tsideindustry'spremises.d/Reused within the prqfes:s=S;igiver:+sha»notbeany`j,

A) As per yoLir consent application, you are proposed to prov`id`e Sewage Treatment Plant
(STP) of 15.a CMD capacity.

8]  The  Applicant  shall  operate  the  existing  sewage  t,reatmedt  plant to  treat  the  sewage  so  @s
achieve the following standards/ prescribed un9er:EF Act,1986 and Rules made there under from
time to time, whichever is stringent.            „    qfaa tin   *€

I               (1)        I               Suspendedsq!ids *``¥|fu'rsie:hay  Noftoexceed       I               100        m8/I

I                (2)        I                BOD3days2±ngtry`¢:,.**y        Nottoexceed       I              30           mg/I.

Or

C3)4)5))Thetreatedeffluentshallbeuqu]pe`tl'f`:i;2Pia.nation/gardenlngpurposeonly.`.`j       `    \'

TheeOard reserves Its rights to` ;rQ?view` plans, specifications or other data relating to plant setup
the treaortradeObtainpanddlsp

•-..'-.'.-.I.-i.,;'...-:,-I-.....'..-i

ication thereof a the system for tegrantofanyconsentconditionstepstoestablishtheunitoresditionthereto.he disposal of sewages.TheApplicantshalltablishanytreatment

h® !nduxpectedheopera

i        .-.        i..i..    -I     .--..   .      --I         ..      ..

pollution control systeastoensurethecompin Or its paIlanceofst Its after expiry of itsandardsandsafetyOf

heAess\A

ffl:i
IeSfife{^`§hall comply with. the provis.n*4tandprovisionsascontainediions of the Water (Prevention & Control of Pollution)nthesaidAct.

a;Jse.    -'`
:ffi         i``

6)

Sr,NO,
vy                         purpose for water consumed

Water coiisumptian quantity(CMD)

1. Industrial Cooling, spraying in mine pits or boiler feed -

2. Domestic purpose 2,5
3. Processing whereby water gets polluted & pollutants areble 7.0

easily biodegrada
4. Agriculture/Gardening -

The Appllcaut sliall provide Speciflc Water PollLitlon corltrol system as per the co  di     n§ of EP
Act, 1986 and rule made there under Environmental Clearance / CREP guidelines.

'\

M/3 Dununfl lndustriee PVL Ltd;. {fomerlv M/a poectam Entemrlsesl sFto. KolhaDur. UAN No. €1932                         Paq® 3 of7
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Schedule-ll.

Terms & conditions for comDliance of Air Pollut!on Control:

1.   As  per your application, you  are proposed to  provide the Air pollution  control  (APC) system
and  to observe the following fuel pattern-

2.3.4.5.

sr,`,N;a.,` stalk Atfacfied To `, APF,^ey¥er „ !tha  `
..•,` ,i  i

1.
InductionFurnaces(2Nos.)

CycloneSeparator/Cassettetypedustcollector 18.0 Electricity -
2. Paint Booths(2Nos.) Water Curtain 18.0 Electricity -
3. Tumb Blast Cyclone 18.0 Electricity i -,.,,i,(iefa

Machines Separator/Bag +\
(2 Nos.) Filter/d ust collector

ct  .Q¥.`ng

4.
Shot BlastingMachine(1No.) CycloneSeparator/Casse.ttetypedustcollector 18.0 Electricity ,#*I,.}:a•,€`,,' .

5. Robotic Fettllng Cyclone 18.0

+

<. -
Maus Machine Separator/Cassette

(4 Nos.) type dust collector

6. Core ShooterMachine{1No.) Amine Scrubber 18.0•`,I,`t! 4*,:#`&r.iieity -
_*,TheApplicantshallprovideSpecificAirPollutionconty`b|eqd'

[pments as per the conditions Of EP
Act, 1986 and  rule  made there  under fl.om ti"d;`fro,;tirife /  EnvironmentsI  Clearance / CREP
guidelines. (Concern sectlon shall mention sp€€`. îfie,!`igivtrol equipmente)

•, `              \.i:, -^,``            `

The applicant shall operate and maintai\P`'chqviSm#entioned air PollLltion Control System, So as
to achieve the standards:                                      ` 2

(i)  SPM/TPM           Nottoexceed:      '150        mg/Nm3I,a

The   Applicant   shall   obt3 in , prefe§safy   prior   I)ermission   for   provldlng   additional   contl.ol
equialtoThe

:g:e':dtwrg:::f:::ere:#jifti;i:::,,:fia:;t:ai:esonr::a:ryeo::fe?io::oc:fn:a

hereof,  a[teratlon,  or  replaewpollutioncontrolequlpmitionintheconsent,lfduecementent,toany

technological lmproSenent or otherwise such v  riatlon  (lneluding the change of any conti.ol
equipment,oth.er.j`ntlgivoleOr in part is necessary

•                     {1           dy 1111=

Ws Dununa lndustrfus pvt, Itd.. (formerlv M/a prcotam Ent®rorises) SRO. KolhaDur. UAN No. 61932                          Paq® 4 Of 7
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Schedule-Ill.

Details Of Bank Guarantee

LG_R_efime:

Sr, NO. Consent Amount of
BG

Imposed

Submission
period

Consent to
Establish for
Expansion

5.0 Lakh 15 Days

Compliance
period

Validity

period

Towards
Compliance
of consent
Conditions

Upto
Commissioning
of the Unit or

5 Years
whichever is

earlier     #

so|ce|2!InA

ne Dunurm lndustdes pvt. Ltd., /formorlv M/s proctam Enterodses) SFto. Kolhcour. UAN No. 61®32                        Pca® 5 of 7
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Schedule-IV.

General Conditions:

a)   The applicant shall provide facilfty for collection Of environmental samples and samples Of
trade and sewage effluents, air emissions and  hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered ln thls
behalf.

b)   If the  MIDC  pipeline  is  broken/  overflowing  chamber,  in  such  cases  industry  shall  not
discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker.

c)    Industry   should   monitor   effluent   quality,   stack   emissions   and   ambient   air  quality
monthly/quarferly.

d)   The applicant shall provide ports in the chimney/(s) and faclllties such as ladder, platform

facilitate identification.
e)   Whenever due to any accident or other unforeseen act ®r evell, §*H£`ht`S ris occur or is

i§§i:::i:je::::::ii::::rc:c,;,:::::e§i§,e;:h:!§¥::;i§ji:i:;n;doo;:iesiiri;i}jr§i::i£:::i¥ci!e:i#:e¢:r:::
f)    The  applicant  shall  provide  an  alternate  electric  po`Artyr,``§ed;ifee  §ufflclerit  to  operate  all

:;I:#t:a:o::::r:I,fnacj#:je:::es::I::dt;::pa:?,:aa!:t\gh¥riife,::##j;::tdhu::eotreroThea#dfsce:ned::I:r:i

9,:i::r*to::t:a:;:;;s:ate:Eyj:tnet#:estp:;n§:;oof:a;er;jo#¥:i:.;ff;;:a::ny:::d:i.ng]t:mMb::herneTheyperaersc,rt:::

Form-V   as   per   the   provisions   of `fule 914'`` of  the   Envil'onment   (Protection}   (Second
Amendment) Rules, 1992.

h)   The industry shall recycle/

;;r&P#ife&S#}ri:#s:t::°ovfei,,c¥hzi::h:c°:u:§b:ee:##Taate=s::„Pegrot::rocessed/reused/recove`;ed
provision contaln in the H

i)/p
incineration    and    w`a
recycled/repro,cess€jd"L{

lch    can    be    used    for    land    filling    and    cannot    be
ould  go  for  that   pLlrpese,   in   order  to   reduce   load  on

incineration an``d|§indfil[ Site/environment.
j)   .The industry sho¢V|d comply with the Hazardous & Other Wastes (M & TM) Rdles, 2016 and

k)i|;i:¥it;ihfe§#{§pi#:::s:he:,;:b;:ag::¥:r:Rfup:::I:t(i)£ae:c:h:2:i,:i;e::-i¥:a:ifahri;u:ne:r#?::eed?u`%T:::;::
r+rie'.{;°ip'S`licarit' shall obtain Consent to operate from Maharashtra Pollution Control  Board

EE
in)`:''lri{austry shall strictly comply wlth the Water (P&CP) Act,  1974, Alr (P&CP) Act,1981 and

Environmental  Protection  Act,1986  and  industry speclflc  standard  under  EP  RLIles  1986
whleh are avallable on MPCB webslte(www.mpcb.gov.In).

n)   Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manh®les shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the plpes/sewers downstream of

re actual commencement of tlie Unit/ Activity.

the termirraJ manholes. No effluent sh
collection system.

I find its way other than in designed and provided

lvl/s Dununq lnduetrlca pvt. Ltd.. Ifomerlv M/s preetam Entororisosl SRO. KolhaDur. UAN No. el932                         Paa® 6 of 7
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3<

a)   Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

p)   The  applicam  shall  install  a  separate  meter  showing  the  consumption  of  ehergy  fen
operation Of domestic and  industrial effluent treatment  plants and air pollution Control
system.  A  register  showing  consumption   of  chemicals  used  for  treatm€ut  shall  be
maintained.

q}   The industry should not cause any nuisance in surrounding area.
r}    The industry shall take adequate measures for control of noise levels from  its own Sources

within the premises §a a§ to maintain ambient air quality standard in respect of noise to
less than 75 dB (A) during day time and 70 dB {A) during night tlmet Day time is reckoned in
between 6 a.in. and 10 p.in. and night time is reckoned between 10 p.in. and 6 a.in.

s|    The applicant shall main.taln good housekeeping.
t)    The applicant shall bring minimum 33% of the available Open land under gr&en coverage/

:r'::tast:°rvnj.vTnhgea3sP:I:a:::tshMa:'r:#boT!:haes;::erma::tn°unma#::I:r::§e:I:fn°tt:3:}e#*^#UpTeb:rb::

:;§e;;Se:ii:::ii:i:::!j::S;i;:::::;:;::i:ht;o!f::::::i:t:h:0:jjt!t:hi:§i:a;n::a:e;;in;sit;i!!j!:i;;rg#P;:::;¥e:s:b:dr:s:;::i@E:;

end, with the Environment Statement.

equipments provided for without previous written
will not carry out any activity, for which this c
consent o`fthe Board.   .

w}  The Industry shall ensure that fugitive emissie,n

of the Board. The industry
Eti`tsS*` fiat beell granted/without prior

rrfu"ri:heactivityarecontrolledsoasto

x}Thae'n,:ad':sct';a:haaT,dssuabf::n;:r:::rteyntst::::fad€3+B#n:e:i::a:f°#dpur;#Sse,a;biigatiomoward§

::#-:tii;!:iiaTs'':.s,:
consent and  pollution  control
(format.can be downloaded fro

z}    The  Industry  shall  achiev;a

supporfed with documentary evidences

V]Theindustryshallsubmit6;gT±c*:fr\¥--*ifraddressandanychangewillbedulyinformedto
the Mpee. `tdiitional  Ambient  Air  Qua»ty  standards  prescribed  vide

G®verrment Of india

W9 Donunq lndustdes pvt. utd,. (fom®rlv M/a preefam En(ororlse¢} SRO. Kolhaour. UAN No. 61Sae                        Pace 7 of 7
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frnonunt -6

MAllARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax:
2oNq-Oh3f|%3f4Hon2.:Rm68n!Qh:n23:Tn6       =,
Website: http://mpcb.gov.in
Emaiil: jdair@mpcb.gov.in

RED/L.S.I (042)

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Siorl {E), Mumbai-400022

Date: 2ti I o3  I 2022.
it;r-' Eb-r.L`ai;.-o'/APAE section/UAN No,ooooi26375/cR/CC -   i 1 I i:

TO,
M/s. Dunung Industries Pvt Ltd.,
S.NO.386/1,387/1,3B8/1,388/2,387/2,
Vadgaon, Tat.-Hatkanangale, Dist. Kolhapur.

REEEirfu
xphwhrmtfe

Youi. Service is Our nu[y

Sub:      Renewal of consent to operate under Red category.

Ref:          Earlier consent to operate granted vide no.  BO/jD(APC)/UAN No.
74295/0/CC-2002000823 dtd.15.02.2020

Your application  No.MPCB-CONSENT-0000126375  Dated 27.11.2021

For:  Grant of Consent to  Operate under Section  26 of the Water (Prevention  & Cont.rol of
Pollution) Act,  1974  &  under Section  21  of the Air (Prevention  &  Control  of Pollution) Act,
1981  and Authorization  under Rule  6  of the  Hazardous & Other Wastes  (Management &
Transboundary  Movement)  Rules  2016  is considered  and  the  consent is  hereby granted
subject to the  following  terms  and  conditions  and  as detailed  in  the schedule  I,  11,Ill  &  lv
annexed to this order:

I.     The consent to renewal is granted fpr a period up to 30/11/2024 I-.'~`   "~`=/

2.    The  capital  investment  of  the  project  is  Rs.41,9134  Crs,  (As  per `C,A
Certifi.cute     submitted     by    irldustry     Existing     CI     is-Rs.     33.31    Crs     +
Expansion/Increase  in  C.I.  -  Rs.8.63  Crs)

3,    Consent is valid for the manufacture of:

4.     Conditions under water (P&CP},1974 Act for discharge of effluent:

rI,I, Description
'  -    ,I   ETaF\|E'I,

Standards to Disposal Path

I. Trade effluent 2.25 As per Schedule-I Recycle /Reuse 100%inprocess,

2. Domestic effluent 11.10 As per Schedule-I On land for gardening

5.     Conditions under Air (P& CP} Act,1981 for air emissions:

C I"OuS"lES P`/I. LTD./Ck/`lA» N®. MPce-CONSERTOOooi263 7! (230.-Zo22 07:S2 :56 pin) /QMS,P06.Fo2/o®
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„s;.
Stacki,I,_ Description of stack /*\1,\ra`~ I\iTTETi7motStack Stantlards ta beachieved

3 3 Ttimb  Blast Machine (1 No.) 1 As per Schedule -11

4 4 Tumb Blast Machine (2  Nos.  ) 1 As per Schedule -11

5 5 Sand  Plant 1 As per Schedule -11

6 6 DG  Set (2'00  KVA) 1 As  per Schedule -11

7 7 Shot Blasting Machines 1 As per Schedule -11

8 8 Cooling  Drum 1 As per Schedule -11

9 9 Core Shooter Cold boxmachine(3Nos,)
1 As per Schedule .11

10 10 Core Oven I As per Schedule -11

11 11 Fettling  Bench Grinder 1 As per Schedule -11

12 12 Swing Grinder 1 As per Schedule -11

Non-Hazardous Wastes:

a
.  , ||J'JEE - in \Rliz *,,,,'*,'Disposal

1 SCRAP 165o MT/A Sale to authorized party

2
BURNTAVASTESAND 2600 MT/A

Land filling in ownpremises/Saleto BrickManufacturer

3 CYCLONE  DUST 12 MT/A
Landfilling in ownpremises/Saleto BrickManufacturer

4 FINE  DUST 2000 MT/A
Landfilling in ownpremises/Saleto BrickManufacturer

Conditions  under Hazardous  &  Other Wastes  (M  &  T M}  Rules  2016 for
treatment and disposal of hazardous waste:

13,r Category No./ Type Im, IaBi Treatment Disposal

35,3 Chemical sludgefromwastewatertreatment
1 0.05 MT/M

Landfill aftertreatment
CHWTSDF

2

33.i Empty barrels/containers/linerscontaminatedwithhazardouschemicals/wastes

200 No/M Recycle
Sale to authorizedrecycler/reprocessor

3 5.2 Wastes or residues .containingoil 100 Kg/M Incineration CHWTSDF

\

-;j:,;;+1;{,''>',.,';,,
-:.----`-,::+:-:--i;                           -

M/I. oLiMwc illousmi€s r`/T, LTD/cquA# No. Mpci.co«surecoo»6.7§ t33.o3.2or2 o7!!2:Je pmi /a.es.flee.rozroo                                                      Paye i of i'o
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8.     The Board reserves the right to review, amend, suspend,  revoke this consent and the
same shall be binding on the industry.

9,     This consent should  not  be construed  as exemption  from  obtaining necessary NOC/
permission from. any other Government authorities.

10,   Industry  shall submit  permission/NOC  of Central  Ground  Water Authority within three
months  and  submit  Bank  Guarantee  of  Rs.2.0   Lakhs  within   15  days  towards
compliance of same.

11.   The  industry shall submit the  company's  Board  Resolution  stating  that they will  not
violate the environmental laws and will not carry out expansion actMties with increase
in Capital  Investment without obtaining  prior permission  of the  Board. The  industry
shalt susmit the Bank Guarantee of Rs. 1.0 Lakh within 15 days towards compliance of
the same.

12.   The applicant shall make an application for renewal of consent 60 days prior to date of .
expiry of the consent. (Operate/Renewal)

For and orl behalf of the

(Dr.V.M.Motghare)
Joint Director (Air Pollution Cont

Received consent fee of -

Balance fees with  MPCB is Rs,1,25,COO/- and Same will be adjusted during
next renewal of Consent.
Copy to:

1.  Regional Officer,  MPCB,  Kolhapur and Sub-Regional Officer,  MPCB,  Kolhapur
-    They are directed to ensure the compliance of the consent conditions.

2,  Chief Accounts Officer, MPCB,Sion, Mumbai

M/5. DUNUN6 lNOuSTRl£S PVT, LT0%rvuAN No. MPCB-CONSENT.0000126J7s (23.03.2o22 07:49:05 pin) /QMS.poe.fo2/oo Page 3 Qf 10
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©
SCHEDULE.I

A]    As  per  your  application,  you  have  provided  Effluent  Treatment  Plant  (ETP)  of
designed  capacity  of  15  CMD.

8]    The Applicant  shall  operate the  effluent treatment  plant  (ETP)  to treat the trade
effluent  so  a;  to  achieve  the  following  standards  prescribed  by  the  Board  or
under EP Act,  1986 and  Rules  made there under from time to time,  whichever is
stringent:

I  imf+inn  rr`nr®n+t`a+Er`t&  nr`+ +z` awroart  .In  mtl/I_
Sr.No Parameters '        -                 exceptforpH

(1) pH 6.0  -8.5

(2) BOD  (3 days  27°C) 30

(3) COD 250

(4) TSS loo

(5) Oil & Grease 10

(6) TDS 21oo

(7) Iron  (as Fe) 3.0

(8) Copper (as Cu) 3.0

C]    The  treated  eflluent  shall  be  recycled  for secondary  purposes to  the  maximum
extent ,and  remaining.shall  be discharged  on  land  for gardening within  premise
after  confirming   above   standards.   In   no   case,   effluent   shall   find   its  way  for
gardening  /  outside  factory  premises.

2.      A]    As per your application, you  have provided sewage Treatment plant of designed
capacity 15 CND

8]    The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

sr.IVo Parameters Standards {mg/I)                   |

1 Suspended Solids Not to exceed 5o mg/,

2 BOD 3 days 27°C Not to exceed 30 mg/I

C]    The treated  sewage shall  be recycled for secondary purposes to the maximum
extent and remaining shall be discharged  on  land for gardening within premise
after  confirming   above  standards.   In   no  case,   sewage  shall   find   its  way  for
gardening  /  outside  factory  premises.

3,     The  Board  ieserves  its  rights  to  review  plans,  specifications  or  other data  relating  to
plant setup for the treatme.nt of waterworks for the  purification  there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.                  _*#

----.Sfi:91,pr

M/§. ouNUN€ [HeusTRIEs p`/T. iTti,reRitiAN wo. MpcB{oNSERTrdoooi2637s (23.o3-2o22 o7:.9:05 pin) /QMs.roe.Fo2/co Page 4 oY 10
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®
4.     The  industry  shall  ensure  replacement of pollution  control  system  or its parts  after

expiry of its expected  life as defined  by  manufacturer so  as to ensure the compliance
of standards and safety of the operation thereof.

5.     The Applicant shall  comply with  the  provisions of the Water (Prevention  & Control  of
Pollution) Act,  1974  and  as amended,  by installing  water meters and other provision-s
as contained  in the said act:

sr.  AIo[
-i:__w_i___:_:n_:__:_I_:_d____`___

I,      -           ,                      1        1         ,       .

(CMD)

1.
Industrial Cooling, spraying  in mine pits

16.10or boiler feed

2. Domestic purpose 12.10

3.
Processing whereby w;ter gets polluted

13.05
& pollutants are easily biodegradable

4.
Processing whereby water gets polluted

0.00& pollutants are not easily
biodegradable and are toxic

5. Gardening 3.75

6,     The   Applicant   shall   provide   Specific   Water   Pollution   control   system   as   per   the
conditions  of  EP  Act,   1986  and   rule  made  there   under  from  time  to  time/
Environmental Clearance/ CREP guidelines,

M/s, DuWUMG INDuST"ES in. ITl}JcrvuA" No. MPC.-CoNsem.ooooi26375 !z3.03.2o23 o7:.9:o5 pm| /QMs.poe.Fo2/oo
Paps 5 0' 10
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®
SCH EDULE-ll

Terms & conditions for   omDliarlce Of Air Pollution Control:
1.      As  per your app"cation,  you  have  provided  the  Air  pollution  control  (APC) system  and  erected

following stack (5) to observe the following fuel pattern:

I,
\,'\\=

APC Systemprovided/proposed Stack,~,I,1
rypeofFue{

illJE,I'JContent(ln,,
•T5\Irnen 5fanderd

1
InductionFurnace(3NOs.) FES&CassetteTypeDustCollector

18.00
ELECTRICITY  0

TPM
150Mg,Nm3

2
PaintBOoth(2Nos.)

Water Curtain 18.00
EiECTRicrry o Other

3

TumbBIastMachine(1NO.)

Bag filter 18.00
ELECTRICITY 0 TPM

150Mg/Nm3

4

TumbBlastMachine(2NQ.)

Bag  Filter 18.00
ELECTRlcrry o

TPM
150Mg/Nm3

5 SandPlant Dust Collector 28.00 Electricity 0 - • TPM
150Mg/Nm3

6
DG Set(200KVA)

AcousticEnclosure 4.00 Diesel 30Kg'/Hr 1

S02 14.4Kg/Day

rpm 150Mg,Nm3

7
ShotBIastingMachine

Dust Collector 18.00
ELECTRICITY 0

TPM
150Mg/Nm3

8
CoolingDrum Dust Collector 18.00

ELECTRICITY 0
TPM

150Mg,Nm]

9

CoreShootercoldBOxMachine(3Mos.)

Scrubber 18.00
ELECTRICITY  0

TPM
150Mg,Nm,

10
Core FES & Wet

18.00
ELECTRICITY  0

TPM
150

Oven Scrubber Mg/Nm.

11
FettlingBenchGrinder

Cyclone 11.00
ELECTRICITY  0

TPM
150Mg,Nm3

12
Swin'gGrinder

Cyclone 11.00 TPM
150Mg,NmJ

2.       The Applicant shall provide specific Air pollution control equipments as per the conditions of EP Act,
1986 and rule made there under from time to time/ Environmental Clearance / CREP guidelines.

3.       The Applicant shall  obtain  necessary  prior permission  for providing  additional  control  equipment
with  necessary  specifications  and  operation  thereof  or  alteration  or  replacement/alteration  well
before  its  life  come  to  an  end  or  erection  of  new  pollution  control  equipment.

4.       The  Board  reserves  its  rights  to  vary  all  or any  of  the  condition  in  the  consent,  jf due  to any
technological  improvement  or  otherwise  such  variation  (including  the  change  of  any  Control

;.\\equipment, other in whole or in

:..;i\

part is necessa
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SCHEDULE-Ill

Details of Bank Guarantees:

I , HH * \ 1(C2E/
'±11\\\€ i\=I, ®l,,|**r'I|1|E •         ,,     .    ®\=1€ •,c,p;p!lance,,:i.::,:ap,I,4;ty

C20/C2R) -,
•     ,   period  --;,`,i •,.       period         :

•,    `'Date

akhs1 CtoR Rs.  5  L 15  Days
Compliance ofconsentconditions 30.11.2024 31.03.2024

2 CtoR Rs.  2  Lakhs 15  Days Permission/NOC ofCGWA Three Months 31.03.2024

3 CtoR Rs.  1  Lakh 15 Days Board Resolution 15 Days 31.03.2024

The  above  Bank Guarantee(s)  shall  be  submitted  by  the  applicant  I n favour of
Regional  Officer at the  respective  Regional  Office  within  15  days from  the  date  of
issue of Consent.

BG Forfeiture History

BG RetLlrn details

SCHEDULE-lv
General Conditions;

1.      The Energy source for lighting purpose shall preferably be LED based

2.      The PP shall  harvest rainwater from  roof tops of the buildings and storm  water drains to
recharge  the  ground  water  and  utilize  the  same  for different  industrial  applications  within
the plant

3,      Conditions forD.G.  Set

a)  Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acolistic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosilre/room and then average.

c)  Industry should make efforts to bring down noise level due to DG Set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d)  Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

.`><f)   D.G. Set shall be operated  only in case of power failure,

g) The applicant should not cause any nuisance in the surrounding area due to operation ofD.G. Set.                                `._~.£Z* r+--r.`-rf
-,_....ul"~~-~,.--.`~.--^~--==--
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h)The   applicant   shall   comply   with   the   notification   of   MOEFCC,   India   on   Environment
(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

4.      The applicant shall maintain good housekeeping.

5.    :: :se:sl;§§fi?:Za:I;#:Sj osa:s:I dpr;t;:to:, v::I::#:nr;t::sufia:::n°cd¥s :;eg¥|'|S::f;;sn:.:d::w:;:a:%5; |Fctach tb es hd;i|P ::a:

6.      The  applicant`shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature   or   the   mode   of   the   effluent/emissions   or   hazardous   wastes   or   control
equipments provided for without previous written  permission  of the  Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7.      The  industry  shall  ensure that fugitive  emissions from  the  activity  are  controlled  so as to
maintain clean and safe environment in and around the factory premises.

8.      The  industry  shall  submit quarterly  Statement  in  respect  of industries  obligation  towards
consent  and  pollution  control  compliance`5  duly  supported  with  documentary  evidences
(format can downloaded from MPCB official site).

9.      The industry Shall submit official e-mail address and any change will be duly informed to the
MPCB.

10.   The  industry  shall  achieve  the  National  Ambient  Air  Quality  standards  prescribed  vide
Government of India,  Notification No.  B-29016rao/90/Pcl-L dated.18.11.2009 as amended.

11.   The  Board  reserves  its  rights  to  review  plans,  specifications  or other  data  relating  to  plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal   of  Sewage   or  trade   effluent   or  in   connection   with   the   grant   of  any   consent
conditions. The Applicant shall obtain  prior consent of the  Board  to take  steps to establish
the unit or establish any treatment and dj5posal system or an extension or addition thereto.

12.   The industry shall  ensure replacement of pollution control  system or its parts after expiry of
its  expected  life  as  defined  by  maniifacturer so  as to  ensure  the  compliance  of standards
and safety of the operation thereof.

13.   The PP shall provide personal protection eqilipment as per norms of Factory Act

14.    Industry   should    monitor    effluent    quality,    stack  `emissions    and    ambient   air   quality
monthly/quarterly.

15.   Whenever due to any accident or other unforeseen act or even, such  emissions occur or is
apprehended to occur in excess of standards laid down, such  information shall be forthwith
Reported   to   Board,   concerned   Police  Station,   office  of  Directorate  of  Health   Services,
Department of Explosives,  Inspectorate of Factories and  Local  Body.  In  case of failure of
pollution control equipments, the production process connected to it shall be stopped.

16.   The  applicant  shall   provide  an  alternate  electric  power  source  sufficient  to  operate  all
pollution control facilities  installed to  maintain compliance with the terms and conditions of
the  consent.  In  the  absence,  the  applicant  shall  stop,  reduce  or  otherwise,  control
production to.abide by terms and conditions of this consent.

1`7.   The  industry  shall  recycle/reprocess/reuse/recover Hazardous  Waste  as  per the  provision
contain  in  the  Hazardous  and  Other Wast.es  (M  & TM)  Rules  2016,  which  can  be  recycled
/processed  /reused  /recovered  and  only  waste  which  has  to  be  incinerated  shall  go  to
incineration     and     waste     which     can     be     used     for     land     filling     and     cannot     be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.

18.   An  inspection  book shall  be  opened  and  made available  to  the  Board's officers during  their
visit to the applicant. J.-'rm

`-.      L-trJ
pf
-----:-i::-i...---- J

`fa`,.--~*\`S
``Q`
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19. . Industry  shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air (P&CP)  Act,1981

and  Environmental  Protection  Act,  1986  and  industry specific standard  under EP  Rules
1986 which are available on MPCB website (www.mpcb,gov.in).

20.   Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow.  No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal   manholes.  No  effluent  shall  find  its  way  other  thanTin
designed  and  provided  collection  system.

21,   Neither storm water nor discharge from other premises shall  be allowed to mix with
the effluents from the factory.

22.   The industry should not cause ariy nuisance in surrounding area.

23.   The  industry  shall take  adequate  measures for control  of noise  levels from  its  own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to  less than  75  dB  (A)  during  day time  and  70  dB  (A)  during  night time.  Day
time  is  reckone`d  in  between  6  a.in.  and  10  p.in.  and  night time  is  reckoned  between
10 p.in. and  6 a.in.

24.   The  industry  shall  create  the  Environmental  Cell  by  appointing  an  Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and  irrigation field where treated effluent is used for irrigation.

25>   The  applicant  shall  provide  ports  in  the  chimney/(i)  and  facilities  such  as  ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board`s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such  as S-1,  S-2,  etc. and these
shall be painted/ displayed to facilitate identification.

26.   The  industry  should  comply  with  the  Hazardous  and  Other Wastes  (M  & TM)  Rules,
2016 and submit the Annual  Returns as per Rule 6(5)  & 20(2) of Hazardoiis and Other
Wastes (M & TM)  Rules, 2016 for the prece,ding year April to March in Form-IV by 30th
June of every year,

27.   The applicant shall  install  a  separate meter showing the  consumption  of energy for
operation  of domestic  and  industrial  effluent treatment plants  and  air pollution control
system.  A  regi.ster showing  consumption  of chemicals  used for treatment shall  be
maintained,

28,   The  applicant  shall  bring  minimum  33%  of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a   yearly  statement  by  30th
September every year on  available open  plot area,  number of trees surviving as on
31st March of the year and number of trees planted by September end.

29,   The  Board  reserves  its  rights to  review  plans,  specifications  or other data  relating  to
plant setilp for the treatment of waterworks for the  purification  thereof &  the system
for the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions,

30.  The  firm   shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment   Statement   Report  for   the   financial   year   ending   31st   March   in   the
prescribed  FORM-V as  per the  provisions of Rule  14 of the  Environment (Protection)
(Second Amendment) Rules,  1992.

31.   The Applicant shall  obtain  necessary  prior permission for providing  additional  ccmtrol
equipment   with   necessary   specifications   and   operation   thereof   or   alteration   or
replacement/alteration well before its life come to an end or erection of new pollution

;:i-a:=i`;%-i
equipment.

`-..~. _=:-j#
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32.   The Board reserves its rights to vary all or any of the condition in the consent, if due to
any  technological  improvement or otherwise such  variation  (including  the change  of
any control equipment, other in whole or in part is necessary).

33.   The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of. trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered  in this behalf.

For and on behalf of the
Maharashtra

(

\` .. ` . ` ....-.

n Control  Board.

_ --..-- r--I_ -`:==':``:.I '`r   =``-.-low.  -
(Dr.V.M.Mojtghare)  ¥`

joint Director (Air Pollution Co
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Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority
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NO OBJECTION CERT[FICATE INOC) FOR GROUND WATER ABSTRACTION`

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.
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Phone: (011) 23383561 Fax: 23382051, 23386743

Website: cgwa-noc.gov.In
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ee
Velldlty of thl8 NOC shall I)e ®ub|cet to compllanc® of the followlng condltlone:

Mandatory condltlons:

1)    lnstallBticin of temper proof digital water flow meter with tolemotry on all the ebetraclion stwcfure(§) shall be mandatory for all users seeking No objection c®rdflcato and irfu.matlon rogaitling thelr         .
installation shall be communicated to the CGWA within 30 days Of grant of No Objoctlon Certlflcato.

2)    Proponents shall mandatorily got water flow motor calibrated from an outhorizod 8goncy once irt a year.

3)    Corothicton Of purpose-I)uilt obsorvetion wells (plezomoters) for ground water level monltorlng shall bo mendator}/ as per Section 14 Of Culdollnos. Water levol data 8hall be made avallable to
CGWA IIirough \^/ob portal, Dofalled guldellnos for construction Of plozometore are given ln Annexuro-I I Of the ouJdolines.

:|dpa##nfns#Lma°n#?toTigbg#t#®Tg#ar8##:£i#(#&:n§8#n(Fo)n°s;###:E|¥ut#:dng#ir#|cb°corem#u#d#cY#':I:rdqr:a#:asfahals'h#i#e"midede::&nfa9ENAoP#8yw°AV®ffi°gehr
the web portal.

5)    In case Of mining prgivcts, additlomal key wells shall bo ogtabll8hed ln consultEition with the Rooiond DLroctor, CG\^O for ground wctor lowl rnonhorino four (4) tlmce a year (January, May, August
and November) ln core as well a9 buffer zones Of the mlno.

6)    ln case of mining project the firm sl`a» submit water quality report of mine disehange/ §eepBge from Govt. approved/ NABL accredited fab.

7)    The tim Shall report compll8nco ol the NOC conditlone onllne ln the `^rebslto (\A^"r.cgwa-noc.oov.In) within one year from the date Of issue Of this NOC,

8)    lndi6tries abstTacthg ground water in excess of 100 in 3 /d shall undertake annual water audjl through oer6fiod auditors and sutimlt audit roportg wlthln three months of completion Of the same to
CGWA. All Such lndu8trio8 8hall be reqillred to roduco their ground water use by at least 20% over the next lhi'ee years through approprlate means.

9)    Applicaton for renevral can be submitted online from 90 day8 before the oxplry Of NOC. Ground \^/ator withdrawal, If any, afror explry Of Nco shall b® Illegal & llal)le for legal adion a9 per provisions
Of Envlronmont (Prot®ctlon) Act,1986.

10)   "s NOC is subject to provailino Contravstato Covommont rulosnaws/norms or Court oders rolsted to construction Of fubo welvoround water abstraction 9tructdro / re'.charo`o or con8orvatlon

11 )    No eddjtional ground water abstmction and/or do-`^raterino sdycfures shall be constructed for this purpose without prior approvel o/ the Central Ground Vvater,Authority (CGWA).

12)   The proponent shall Scek I)rior pemission from CGWA for any lncroaso ln quantum of proundw.tor abstraction (more than that pemittod in Ncro for speclflc period).

13)    Proponents shall Install roof top Jaln water liarvosting ln the promise as per the oxis`ing building Dye laws ln the promise.

14)   The project proponent shall fake all nocossory moasuros to provont Contamination of ground water ln the premises fo«ing which the fimJinaU b®' t6sponsiblo for any con§equeDc®s adslng
thereupon.

15)   ln case of industios that are likely to contamlnato the ground wstor. no recharge meesLues Shut be talon up by the fin insld?, lpp p,l¥t promi8o5, Tr`o iunoff oenorated from the rooftop shall b®
8tor®d and put to boneflclal use by the flm.

16)   \^horovor feaslblo, requirement Of water for 9reonbelt (hortloultur®) shat be mct from oecycled / treated `^r8de `^rfuer. ,

17)   Whorevor the Nco ls for abstraction of Saline water and the existing wells (a) is /are ylelding fresh water. the
con8tructod wlthln 3 months Of the lssuance Of NOC. The fin 9hall also ensure aefo disposal Of 8allne re8ldue, lf I

10)    Unexpected veriation8 ln lnflowi Of ground water into the mine pit, if any. shall be reported to the concongd Reoi

and near ful)ow9n(9) tapping saline wetor zone shall I)a

Dfroctor. Central Ground Watei- Board.

19)    In case of violahon Of any NOC conditions. the appllcan` ch8II b8 liable to pay the pen8raes as per Soctton 16 oTGuldollnes.

20)   This NOC does not absolve the proponents of their obligation / requlrement to obtaln other statiitory and edmlnishative clearances from appropriate authorities.

21)    The issue of thl9 NOC do®8 not Imply tliat othei 9tati.tory / adminlsritlve clearances shau de`

22)    In case of change of ownership, now owner Of the Industry will have to apply lor incoipofa
over possession Of the premises.

to the project by the concomed aiithoritle9. Such authorities would consider the pro|ocl ori

ri of neoessory changes in the No Objection Cordflcato with documontar)/ proof with.n 60 days Of taklng

23)   This NOC js being issued without any prejudice to the directions of the Hon'blo NGT/court orders in cases related to grourid water or any other related matler8,

a)torparobsp#°#:3£'#a,ghoa#tn:;.J'#to¥|,SesToraett#m£:%e#affftn#uu®r:3;nng#rtp}jamna%&'j;ha°rt#8:,%raftafgotos`t#cTuprores?1°usly®ndhove8Vailodrobetoofupto50%(firtyporc8nl)lnthoground

25)    Industries whicli are likely `o cause ground water pollution o.o. Tannino, Slaughler Houses, Dye, Criomical/ Petrochomlcal, Co8l washori®9. phamac®utical, other liazardous units otc. (as per
CPCB list) need to undertake necessary well head protoctlon mea8uros to erisuro prevention of ground water pollutlorl as per Annoxuro 111 of the guidelines.

26)    ln cage Of now infra9trucfure proioch hovino ground wder ®bstrac6on of more than 20 m3/day. the firm/ontlty Shall ensure lmplBmentatlon Of dual water siipply system ln the prq|ects.

27)   I n case of infrostructuro projects, paved/parking are? Irm`t: 6o covenod with intorlocklng/pertoratod tilos or other suit8blo moasuros to onsuro oroundwator lnfltration/harvostho.

28)   In case ol co8l and other base metal mwhng projects, trie projoc` proponent shall use the adv8nco dewatering technology (by congtruction of sorie9 Of dewatedng &bsutction Strucfures) to avold
contamination Of surface water.

29)    The NOC issued i8 condjGonal sul]joct to the conditions mendoned in the Public notice dated 27.01.2021  falllng whlch penalty/EC/canceuallon Of NOC chau be Imposed as the case may bo.
30)    Thig NOC ls issued subject to the qoararee Of Expert Appralsol Committee (EAC) (I.f appljc8blo).

(Non{ompllanceofth®condl€on..!!ieul.oriedabov®lsIIk®Iytore.ulllnth®conceuatlonofNOcendl®oalacqonegaln8tth®proponenl)

i:ngofLJ
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DUNUNG INDUSTRIES PVT LTD U-II
General Ledger from 01/09/2022 to 31/03/2023

Annepune -a

@
Date                 Partlculars                  Vch No.       Bill No. &  Ghq No.   BllI Date   Narratlon                                                Deblt                Credlt

Jaysingh R Patll
06/09/2022   By   Water  Charges

08/09/2022    To   Axis Bank
C/A-91702008069032l

02/10/2022    By   Water  Charges

07/10/2022   To   Axis Bank
C/A-91702008069032l

02/11/2022    By   Water  Charges

06/11/2022    To   Axis Bank
C/A-91702008069032l

04/12/2022    By   Water  Charges

07/12/2022    To   Axls Bank
C/A-917020080690321

04/01/2023    By   Water  Charges

06/01/2023   To   Axls Bank
C/A-917020080690321

04/02/2023    By   Water  Charges

07/02/2023   To   Axis Bank
C/A-917020080690321

04/03/2023    By   Water  Changes

05/03/2023    To   Axl§ Bank
C/A-91702008069032l

SBL/346/22-23

BKPMT2223/1006

SBL/431/22-23

Bl(PMT2223/1195

sol/S14/22-23

BKPMT2223/1487

SBL/614/ZZ-Z3

Bl(PMT2223/1729

SBL/686/22-23

BKPMT2223/1935

sol/768/22-23

BKPMT2223/2176

SBL/863/22-23

BKPMT2223/2402

198000.00                198000.00
39600.00

39600.00

39600.00

39600.00

39600.00

39600.00

39600:00

39600.00

39600.00

39600.00

39600.00

39600.00

39600.00

39600.00

277200cO
277200,00

Opening Bafarne

INVOICE  NO.  08  DATED  30.08.22  (
WATER  SUPPLY CHARGES  FOR AUGUST
2022  )
NEFT/AXISP00318602153/0108092281
54_6/IArs~ RAN
IrwolcE No.  9 DATED  3o.og.22  (
WATER supper cHARGEs  FOR SEPT
2022  )

NEFT/AXISP00326399459/0107102212
100_6/JAYS~ RA
INVOICE  NO.10  DATED  30.I.0.22  (
WATER Supply   FOR THE Mol\lTtl OF
OCT 2022  )

NEFT/Axlsp00335596749roi06ii228i
1_6MYSINGH RANG

INVOICCE  NO.11  DATED  30.11.22  (
WATER Suppur CllARGEs FOR l\lov
2022  )

NEFT/AXISP00344S16293/0107122231
786_6/IAysmu RA
WATER supprv cHARGEs   FOR THE
MONTll  OF DECEMBER  2022  )

NEFT/Axrsp003528708i4/Oi06Oi2323
438_6MYSINGH  RA

IrwolcE No.  1  DATED  3o.oi.23  (
WATER SUPPLY CllARGES  FOR "E
MON" OF IN 2023 )
NEFT/AXISP00361175258/0107022310
5 24_6/IAYSINGH  RA

INVOICE  NO.  02  DATED  28.02.23  (
WATER supprv cHARGEs  FOR FED 2023
)
NEFT/AXISP00369606879/0105032310
79_6/JAYSING H  RAN

Total

Page  1 of 1
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Manifest For Hazardous And Other Waste

Apply as Generator

-Anne*ut -l`o

©
Submitted Date : 04-12-2021
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Dunung  Industries  Pvt.  Ltd.  ` Dunung  Industries  Pvt.  Ltd,  ` SRO-Kolhapur

Efj-::;
!'T n'

BO/j D(APC)/UAN.74295/O/CC-200200823  DTD.15/02/2020 MPCB-HW  MANIFEST-0000159837 MEPL/30000656

-
``     ```   "              `           Ill   `       `````ST``(`    I   ``C``¥T3i:``'   =3{jd`\       "````   ```     uit``S

Hnyuel  "®\,,€ '\

M/s.SONU  ROADLINES,  Plot  No. MH10Z2844 PLOT NO.442,  SOCIETY NO. 9175581114 sonuroadlines33@gmail.com
442,Society No.6, Near shivaji 6,NEAR SHIVAJI  UDYAN,R.K.

Udhyan ,R.K Nagar, NAGAR ,  PACHGOAN,
Pachgaon,Kolhapur KOLHAPUR
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1 04-12-2021 5.2 Wastes or WASTE 0R 0.144 MT CHWTSDF M/s. Maharashtra M/s. Ranjangaon, 2138670352 infomepl©smsl.co.in
residuescontaining oil RESIDUECONTAININGOIL(HANDGLOVES/0'LYCOTTONWASTE) MaharashtraEnvironPowerLtd.(MEPL),Ranjangaon,Pune. MaharashtraEnvironPowerLtd.(MEPL) Pune.

'         N\.mhbl. ^. I..nhlh-.-:ifes~ _ 33s-`.if e='±mi+ + y._se .
'         I     .     ,               I          -,mu.I.irsr `®I -uii.\"%zan*-rty Tss€REse:sENiRJsinffENx>

0 SOLID USE  PPE

2 04-12-2021 21.1 Processwastes,residuesandsludges Paint Sludge I.919 MT CHWTSDF M/s.MaharashtraEnvironPowerLtd.(MEPL),Ranjangaon,Pune. Maharashtl.a M/s.MaharashtraEnvironPowerLtd.(MEPL) Ranjangaon,Pune. 2138670352 infomepl@smsl.co.in

-`.           ±                  '               --               -
'#'„    '        .##giv `                       '.',i'`-` '   ` ' '   -   .

ffiEN       `'`     A

yixp

0 SOLID USE  PP E

3 04-12-2021 33.1 Empty EMPTY TINS, 127 Nos CHWTSDF M/s. Maharashtra M/s. Ranjangaon, 2138670352 lnfomepl@smsl.co.in
barrels/containers„inerscontaminatedwithhazardouschemicals/wastes BARRELS(25LTR-37NOS.,20LTR-43NOs.,15LTR.22Nos„5LTR-25NOs.Total-127NOs.) MaharashtraEnvironPowerLtd.(MEPL)'Ranjangaon,Pune. MaharashtraEnvironPowerLtd.(MEPL) Pune,

.   ,       Fi-game •,                 ``            a ut.I FQm.seS€REi-  , Fas     ~_.._,       ,I•                       ,              .                     :__, i-, -
127 SOLID USE  PP E
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Manifest For Hazardous And Other Waste

Apply as Generator

©
Submitted Date : 17-01-2022
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Dunung  Industries Pvt.  Ltd.  ` Dunung ndustries Pvt.  Ltd.  ` SRO-Kolhapur

=1-,̀/ /-  ,                 ,                                            `

- -             ¢      -               I     ¢     ,           - -               8      -                `           S      ¢               -             `      ®

Dunung  Industries Pvt.  Ltd Gat No.  388, A/P-Kasaba Vadgaon, 9881908375 support@dunungindustries.in
TalHatkanangle
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Manifest For Hazardous And Other Waste

Apply as Generator

Submitted Date : 28-06-2022

',1,    1

Dunung Industries Pvt.  Ltd.  ` Dunung  Industries Pvt.  Ltd.  ` SRO-Ko hapur

as
-,           `    `         :          9

'          j-i        gf

se

I

se se
I

1 28-06.2022 21.1 Processwastes'residuesandsludges Paint Sludge 1.1722 MT CHWTSDF M/s.MaharashtraEnviroliPowerLtd.(MEPL)'Ranjangaon,Pune. Maharashtra M/s.MaharashtraEnvlronPowerLtd.(MEPL) Ranjangaon,Pune. 2138670352 lnfomepl@smsl.co.in

ass]`asRE eel `M                      'J`     ,ENt _i ,i.
6,8,

0 S0uD USE PPE

2 28-06-2022 5.2 Wastes or WASTE 0R 0.0314 MT CHWTSDF M/s. Maharashtra M/s. Ranjangaon, 2138670352 infomepl@smsl.co.in
reslduescontaining oil RESIDUECONTAININGOIL(HANDGLOVES/OILYC0lTONWASTE) MaharashtraEnvironPowerLtd.(MEPL)'Ralijangaon,Pune. MaharashtraEnvironPowerLtd,(MEPL) Pune.

iex --            '                  '           ,=              i                .

_,____    .    __   in_
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v'     YY+I         3S-"    ,  A
p.,,-.RE''  ,.

0 SOLID USE  PPE

3 28-06.2022 33.I  Empty EMPTY TINS, 84 NOs CHWT5DF M/s. Maharashtra M/s. Ranjangaon, 2138670352 infomepl@smsl.co.in
barrels/containersnlnerscontaminatedwithhazardouschemlcals/wastes BARRELS (20LTR-40NOS"5LTR44NOS.TOTAL.84NOS.) MaharashtraEnvironPowerLtd.(MEPL),Ranjangaon,Pune. Mahara5htraEnvironPowerLtd,(MEPL) Pune.

^-, `,  ~  _`_   .
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84 SOLID USE  PPE
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E ©
Manifest For Hazardous And Other Waste

Apply as Generator

Submitted Date : 09.10-2022

•,,,       .     un'„ 4           I   P',ht `8-Aiir.``Q+:;^`?;,,         REgREREEEERERERE  "es3    `

Dunung  lndustr es pvt.  Ltd.  ` Dunung  lndustr es  Pvt.  Ltd.  ` SRO-Kolhapur

Sender nan .       .           ,                .                    e       .    s    ,         -                                             ,     . . nd emalll.I
``''                 rr`r,i,          I          ''       ir       I.I.i,:i.:,:,::,:•\`J"fj'a.-^`       ,,

Sende\
``:`=:,,x`,`, `                                                      ' 'i;;::-,f  `  `

ender Address Sender Em®II
•t*Tg5as ii,i,;J;,  -`|s-", J  , -`^

DunungIndustriesPvt.Ltd.` S.NO.386/1,387/1,388/I,388/2,387/2,VADGAON,TAL-HATKANANGALE,DIST-KOLHAPuR8975002355 support@dunungindustries.in

ee RE

FORMAT 1.O/APAE SECTloN/UAN  NO.0000126375/CR/CC-1217 MPCB-HW  MANIFEST-000027507l MEPL/30000656

ne no. and email.} -

`[,;     {,      `>`a        i;s{rz%zH                !{`` 8'`, rters namoa'Pdadd '
Af

'`porter Name porter Address Transporter Mi`-`,,.No..,ol,ilo 7             `   '          1                     .
/

i ,  .}`y €#`,£

M/s.SONU  ROADLINES,  Plot No. MHloz2844 PLOT NO 442,  R.K. 9767572756 sonuroadlines33@gmail.com
442,Society No.6,  Near shivaji Udhyan,R.KNagar,Pachgaon,Kolhapur NAGAR  KOLHAPUR

#`?-gRE££:*RE`v<£`~`
/ •`.`",```   ;     `':,gra •j,,-.-¢•del'€`,I.+:  .   J` `,`.`:J`?

`l`^``se,`»    :

`¥x&jLs*"#rfe t` +  qu

•,f

.`Wgde.`unit rwl'try`  ` ` Nam® ot J\ddr®SS ®'
£        . se,SIS:

1111_
}..,,±'```,`-`?,,`f//,

dr

1 09-10-2022 5.2 Wastes or WASTE OR 0.060 MT CHWTSDF M/s. Maharashtra M/s. Ranjangaon, 2138670352 lnfomepl@smsl.co.in
residuescontaining oil RESIDUECONTAININGOIL(HANDGLOVES/OILYCOTTONWASTE) MaharashtraEnvironPowerLtd.(MEPL).Ranjangaon,Pune, MaharashtraEnvironPowerLtd.(MEPL) Pune.

B;.,,

-i,,,i.iT,,.yz5,f§??~;.I,?»,.-r
`+     ,           .        `:_.]:(\ :,-. '                          ?-. s`,rf e€-,

ap    I:,7      `      - iflifeRELffiillHEEiEHH-

0 SOLID USE  PPE

2 09-10-2022 35.3Chemicalsludgefromwastewatertreatment ETP SLUDGE 0.050 MT CHWTSDF M/s,MaharashtraEnvironPowerLtd,(MEPL)'Ranjangaon.Pune. Maharashtra M/s.MaharashtraEnvlronPowerLtd'(MEPL) Ranjangaon.Pune, 2138670352 infomepl©smsl.co.in

bee or Contohap slc.I Form Sp®el.I II.ndllng lr\str`Ictlor\s ^I\d ^dd"on.I
0 SOLID USE PPE

3 09-10-2022 33.1 Empty EMPTY TINS, 40 NOs CHWTSDF M/s. Maharashtra M/s. Ran|angaon, 2138670352 lnfomepl©smsl.co.In
barrels/containers„lnerscontaminatedwlthhazardoilschemicals/wastes BARRELS (20LTR-5NOS..4LTR-35NOS.TOTAL-40NOS.) MaharashtraEnvironPowerLtd,(MEPL)'Ranjangaon,Pune, MaharashtraEnvironPowerLtd.(MEPL) Pune,

S#
•.tw`mzen'\ __ p,A•  `'   "RE `AV `REseRE tdsqu®AJt •           `        .`'        `.          --                       .                 .            `             ,±se

40 SOuD USE  PPE
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• 09-10-2022
21.1  Process

wastes'
residues and

sludges

Paint Sludge CHWTSDF M/s.
Maharashtra

Envjron
Power Ltd.

(MEPL),
Ranjangaon,

Pune.

Maharashtra 2138670352 infomepl@smsl.co.in269
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Manifest For Hazardous And Other Waste

Apply as Generator

Submitted Date : 11-0112023

`,  i¢`§jse5}g2%,xlu    ,`'vL=ck;'      ,                                  `   „   `   ,1``+`````„'     -`,`-``3;`              \3`y-yseesq      .                                    r,      S;>$4,jae# __ ,J, _   `
g     a                  3£     -£

-A,,   _       `   .1
.          6    .           i                     S                 ;            a               i    S i"` - } S

FORMAT  I.0/APAE  SECTION/UAN  NO.0000126375/CR/CC-1217 MPCB-HW  MANIFEST-0000311163 MEPL/30000656

/`
Yky* DlspoB. ae

`  ` r,`t:`£#kREasmt©

as - }y¥T¥^fg`r,i¥,;*                        ``  `  `,``f

Diy poe,ITO,;,.
ae

I 1101-2023 5.2 Wastes or WASTE  OR 0.054 MT CHWTSDF M/s. Maharashtra M/s. Ranjangaon, 9850620551,1.,,,I vaibhav.gurav@smsl.co.in
residuescontaining oll RESIDUECONTAININGOIL(HANDGLOVES/OILYCOITONWASTE) MaharashtraEnvironPowerLtd.(MEPL),Ranjangaon,Pune. MaharashtraEnvlronPowerLtd.(MEPL)''+"'=isastft Pune.

0 SollD USE PPE

2 11-01-2023 21.1 Processwastes,residuesandsludges Palnt Sludge 0.634 MT CHWTSDF M/s.MaharashtraEnvironPowerLtd.(MEPL)'Ranjangaon,Pune. Maharashtra M/s.MaharaslitraEnvironPowerLtd.(MEP|) Ranjangaon,Pune. 9850620551 vaibhav.gurav@smsl.co.In

2* se un II-ndgrn` g̀ ln.tr`sctton= And ^ddltloni#t`S`REteftREIt      I   `     `             ''`

0 SOL D Packed in  pla5tjc  bags.  USE  PPE

3 11.01.2023 33.I Empty EMFTY TINS. 58 NOs CHWT5DF M/s. Maharashtra M/s. Ranjangaon, 9850620551 valbhav.gurav@smsl.co.In
barrels/containers/IIIlerscontaminatedwithhazardouschemicals/wastes BARRELS(40LTR-6NOS.,25LTR-27MOS.SLTR.-25NOS.TOTAL-58NOS,) MaharashtraEnviroriPowerLtd.(MEPL)IRanjangaon,Pune, MaharashtraEnvironPowerLtd.(MEPL) Pune.

I   i J.  i'
i          a                 6              -I              i

• i ,, , ,,,, kha,
.  i S``£S..`,    ''.`f yRERE v``,

I     ,    .             . =                              '                     ..              g                              ,

58 SOL USE PPE
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4 11-01-2023 35.3Chemlcalsludgefromwastewatertreatment ETP SLUDGE 0.042 MT cHvmsDF M/s.MaharashtraEnvironPowerLtd.(MEPL),ftanjangaon,Pune. Maharashti.a M/s.lulaharashtraEnvlronPowerLtd.(MEPL) Ranjangaon,Pune. 9850620551 valbhav,gurav@smsl.co.in

a            .                       pr3,A
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0 SOLID USE PPE
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An n cttuae ~

J{`.No../Tccht`ologr/Po{]uti®nEoard/
§ojl SanFling/39/20Z3

T&]uka  Agricu]Lure Officer,
t~I€ickaniang&lg ,   Date~  a 6/01 /?¢23

4.',

T®,
H®fi »Btstrtot S"perlntend®ut figricuttur®
®fflcg* * #®mapur

RA£&££  ~  ,€%%%.d±'o#B  SSce3=±%S#n\es°{  g3iifacs%%PL=sinE%recti#e

dircction§ giveri  by the  Honfole  Nor (WZ}  Puns in
C}rifiinal   Application   No.   81/2022   filed   try   Shri
Shaintinath Devappa HujfkLari ag&jflst M/S Dunung
Industries Pvc. Ltd. And Oth.

Sir,

1) Yourxte]ephaonic m€§§age dated Z9/ 11/2022t
2)  Visit  Df  the  cormmittee  constituted  try  H®H'blg

NOT on 30/ 1 i /2022.
a)Letter N{j.  12/3023  K®lhapur da€€d  13/01/2$23
from  Disutct  Son Survey and  Soil Testing Officer,
Komapur.

t`a'

Shri.   Shantinath  Devappa  Hukkeri,  hag  f\ied  an  Orgival
Appli€afron  No.  81/202Z  before  the  H©ntil€  NST,  ELn€  regarding
the   pollution   arid   thL`   damage   to   his   agricultveral   land   dime   i#
Dunung ]ndustrie.a Pvl Ltd. and claiming gBmpen§&tiSn.

A€cordjngly,      the     Hont}le     NGT     vidc3     &{s     ord€I.     d&t¢gi
30/09/2022     h&s     constituted     a     committee     €ampfising     Of
r¢presgntatixpe  of Central  Poj,lution  Control  Boai.d,  rc.pr€sggnt&tive Gf
M&hfirashtrfl  Pedlution  Control Board and  rL`pg-cser* t€rfutive Qf Distrii.I
Superintefident   Agriou]ture    Ofrice    {Ta]uka   Agricu}iuae   Offi€er=
#&rfuanaflgl#}.    As    per    the    directichs    given    tr}#    Hoft't]}tr`    £`'€iT
Gommi€te€   visited   the `Sald   complatmant's   area   on   30/ I i3f``JG££+
DiigrjHg   €hi3   S€titl   vjsii,   thx:   Lqtsnct:rncri   farms:r   i*¢.   Shgri»   g&ickntin4qrfu
ffi¢ivapFa    Hukk€ri    requ€stc2d    to    €fu€ck    the    €mtjre    sSil    a.Rrfepte
a.5pccially   iron   and   L`opiger   piflrficu!ates   i"   SOH+   A#coFdingi~v.   04
sarmpl¢S   of  the   €offl€L*m€d   farmer  and   12   saLmples   Sf  othf#   1}3
Ii¢iffhbouring  farmers  wherein  t®ife*   If*  Soil  srfumpr]#s  `*'er€  #ivon  tti
the  Di§tri3t  Soil  '8urvLSy  and  Soil  Thfting  Latr®ratoxp',  frolttap%F  fgff
trssting.   'ThcA   Said   I.L.ferc^nce   no.   .As   per   tlt#   fitrSv€   g*&Sf€re!ii`g   flex.   3
i8ttr?r  tfaL>  ¥a!>{jratGry  t`i;,I*S  i€>*`t*!d  thLi  £¥riti  h`{*l!  s&"ples  a]`d  suti¥tiistL`tj
the:    `¥Oil    l`i€£ilih±]    i-cL+!SorL    it3    i!ii`k'   t3rriL:L!,    Ati   i*#r    {]]&`   SSij    tiSb<%&rfe    r€grc'>ri
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®
§¥?9%;tfddg%`p:%?a(;;iaoTa;`9.hgagiS::ennd:nb::¥ea€€%¥i£':°sntij:i:tet:
parameters which is suitable for cultivafron and it wiu nat damage
the crops,  The  Satd  reports are  Submitted herewith  far your kind
persual and you are therefore kindly requested  to submit the  Said
land health rgpor{s to the Regional Offieer, M'PCB, Ko!h&pur.

Talufro
H&thanangale

Copy to-
Hon. Sub~DivisiQn.S Agriculture Ofricer, Kolhapur

OffiSer'
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rfe ffiwh ife (giv.qgiv}
rmtw.REqaiTT esfi~¥ + H`g¥! FT?280ZOZ2$084601S3givHErrHfigrRTREFTa3regularS@!! ife rfuireHFgrH-tif5tapgil rfe 273403421agJ"-attRE n305S©4

n"RErfe 2-utRE\7TEdep

aqTm 3TFT
#.aft `ae           giv

RE trq7TTDT qwiftoan    iI.'"

1

nI (pH) ¥WE`       . 6.5-7.5 7.00 fife at`
2 rm !EC:) (fiftyT,rm' 01 013 tmgiv

3 RE rfu {oci gil) o 4d.o.60 0.23 rfe

xp !P) (iREfto 14.21 93.52 rfu ng
5 Ear (K) givife 150.aeo 363.32 rfu nI
6 giv  i5Lfj ixprm) 0.20-99.99 2,77 vi
7 giv fFfl] qul 4,5ngg`99 31.SB #

givfrorfe*      3gr{3RE gil iie rfe 3    ae(ap
ffiffi ar thard' giv

+®',,,\,9-                amaszras aT=r                     (Pe.ar.ife
rmRE REF               giv."ife}".

-           I   gr        I   q-r H               I    gr           !qrmI

5SS                               18g                               l8S 313                          I      §8                             i58

v}FTHrife giv ch 3mlzTaT in  {f*."m st5rdis ut at REtRE rm {fiH.av`fty
£ - affl gil ffigiv apgivife J¥ 3ifethaeT atqm ailt gil iifeFife *difer

fflffiTas 110 270 " at5ife qfgiv qTgiv 70 3sO. 50
+        6-8  3tTaEgz 430 0 0 HFTraife 6w8 Snap 270 0 a

12-16 3ma 110 0 a i
'      i2*ieeFTasgg

70 a 0

RE 4sO 270 70 rfu th 270 170 5fl
*giv8gffi t=ifear, FTatq®rm=irFTth

fgiv 1.   HgivMpe edifeFrFREqnrmrty.                                                                                    ck,

2[  fafaeaeife giv3*quRE3ysrgrrfuama;mT,                           09*ar!uaty-a02a

JTfun
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Erng %TTffl ire
rfu 3rfu qiife {HF#.qRE}

3FTT ¥ffif¥                       ftyrmap + ELELFT 3grEEfl

whRE aTgrTife  #7380202208G46Oi 5
€ifeTrfeRE giv 3faFT q© ptoi
astg!arfe          Sa42  §urfac@ so,I       mmaraft       8

rfu grTtr qca giv 27348aeaisee§3RE
rfu                              #¥!TFT

ifgr                -¥iEiiiiffi

gr*h

REarRT
3r`iT. RE ych fagivTnt wh q7Tm fima Hrm

1

ap (pHt Hag 9.5-7.5 710 fRE di
2 rm (Ecr ifeas) 0`' 0.32 5TqTm

3i rm ife (Ofi irfu a.40JO.6tl a.51 srEae

Far (PS givife 14-21 125.46 3ife ng
5

qT5TRI   (Kl (fREife  . 150-200 319.28 3rfe REF

6 aid  (cut \tftittEt 0`20`99,99 2.2# gri
7 ae (F€i \chwhrFi 4.5J99.99 19.§4 giv +                  i

givtterfe €      3¥{3rwh} givfrorfe!    "{giv
tth 5m th 5TFT

REqffi rm                  gil+an.ire 3imma H!3r                 fPe.ar.giv
ET)

ar            I   gr         I   I-I a¥                  I    xp             I   q'#wr

d¢a                            I      85                            !$5 2SS                              I       5G                                 I.   E8

5rfe qffi Erfe rmas 7rm  ifemfty qFrfe ae rfu rtyffi fry tffaffl,ire*-to giv|froifegr!S#tifa¥ - aiRT gil

BFTffiRE 90 2?S 70 itrgife qRT fflgiv 50 19o SO•  S-8-
3§S 0 0 fflmRE 6-a 22o a 0

I            ,      ,2-1©ma !to 0 0 §  t   ,2-i6ng 50 0 0
• 3gS 8?0. 70 alrm an 220 170 50

*givttfRE="th,gaTatq®RE=ti5[ar

fir 1.   aerfirsrFanaF aifexprmgiv EprmaFff.

€.   seiffiirrmirae rigiv if#€ft: givrfu arha E# apiasrfu 3m mm.

as*a'"a

strm
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C4

fflng §nur gil ire
rfu ch qiin (giv&"#)

aprr mFT                  whrm` + HFFT ngHRE
whw5r 5!HFT rfe  272802Qfa00046Oi4
¢ifeun an             HRE SiaBq:ulqgrRE

ffi t gig rfe aanno 1 regularsoil~     0

€;]ra!@=;i grfu ife rfu  27340342iQ3a5894

rfe                  arm
Fill                     EEEEEEE]
ill                EEEE]

aTTwh 3T5aFT
•F. giv           giv qffi       i    tr97rm Had taeaRT

+1

FT ipH) ap S.5-7.5 ?.30 ffiife arfu
2 rm (EC) givffl' 0-1 Otyl4 tiflfty

f!
rm rfu {c!ci gil 0.4Bm,GO 0¢47 Hrm1

•FRT  Ipl dREth 14-2i 88.2§ rfeng     i
§ qTREr  (K) giv® 150.200 418.as. REfu ng
6 ffi (€u) {FRTrma} a.20-99.99 2.37 giv
7 giv (Fei givfty 4.5.99.99 19.07 pe

giviPewh i      3FT€Hgiv #frorfeS    g#,th
dim RE               * th 5TRT

evmas wrm                ff,"Life 3ma*¢as 3¥rm                  ffe.mife}
ET)`

E!=                        I      ggr                  j      qTrmr ar                    i     gr              I   *FTnT

480                           i      85                            I   85 £5o                          158                             I   §8
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